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((\_:, FARIDABAD THERMAL POWER STATION, FARIDABAD

A unit of Haryana Power Generation Caorparation |t
(Regd. Office: C-7, Urja Bhawan, Sector-6, Panchkula)

RPGCL Corpotate Mdentidy Numhee UAS2OTIHRIGOINGCOII®1T
TEOLNY 180 1400 Website . www. hpgel org.in email : xenlipsghpreloce.ln
& OWERS VAN COMPANY Ph; 0129-2234277
To

The Registrar General,
Hon'ble National Green Tribunal,

New Delhi.
Memo No: - Ch-22/FTPS/2020/74 Dated: 15-12-2023
Subject; - Preliminary status report on behalf of Faridabad Thermal Power

Station, HPGCL, Faridabad.

Please find enclosed herewith the Preliminary status report on behalf of
Faridabad Thermal Power Station, HPGCL, Faridabad in OA N0.360/2023 in the
matter of Sh. Ajay Shrivastava Vs. State of Haryana and others.

Submitted for your kind information and consideration please.

Jlt'u,l;
Executive"Engineer,
FTPS, HPGCL, Faridabad.

CcC:
1. Chief Engineer/PTPS, HPGCL, Panipat for kind information please.

2. SE/MM & Stores, PTPS, HPGCL, Panipat for kind information please.
Regional Officer, Haryana Pollution Cantrol Board, Faridabad for information.

Please.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 360 of 2023

IN THE MATTER OF:

Ajay Shrivastava ...Applicant
Versus
State of Haryana & Ors. ...Respondents
INDEX
Sr Annexure Particular
No.
1 Reply on behalf of HPGCL
2 | Annexure R-1 (Colly) Notification dated 18.12.2009 &
26.05.2010
3 | Annexure R-2 Ministry of Power notification
dated 22.09.2021
4 | Annexure R-3 MoEF & CC notification dated
| 31.12.2021
5 | Annexure R-4 Request of Delhi Airport Authority
to HPGCL dated 09.03.2022
6 | Annexure R-5 Clearance of pollution control
board to KMV projects dated
24.02.2021

7 | Annexure R-6 (colly) HPGCL permission for lifting of
ash dated 22.03.2022,22.04.2022

8 | Annexure R-7 MOU between HPGCL and KMV
dated 22.03.2022

9 | Annexure R-8 LOA for lifting of pond ash to M/s
Shree cement Ltd. 07.06.2022

10 | Annexure R-9 Clearance from pollution control

Board to M/s Shree cement Ltd.

dated 25.07.2022
11 | Annexure R-10 HPGCL Sale order to shree
cement dated 03.08.2022
12 | Annexure R-11 MOU between HPGCL and M/s
ﬁﬁ% _ﬂ:,gn ; Shree cement Ltd. 09.08.2022



13 [Annexure R-12

[ Annexure R-13

'NHAI request to HPGCL dated

et B e Y

28.07.2022
Cloaranca from polution control

Board to subcontractor of
concessionaire of NHAI dated
22.09.2022

15 | Annexure R-14

MoU between HPGCL and
concessionaire of NHAI and its
subcontractor dated 08.09.2022

16 | Annexure R-15

HPGCL Lifting order dated
12.09.2022

17 | Annexure R-16

Request letter 15.10.2022 for
additional 20000 MT

18 Annexure R-17

Permission for additional lifting to
KMV by HPGCL dated
26.10.2022

19 | Annexure R-18

MOU between HPGCL and KMV
dated 28.10.2022

20 | Annexure R-19

Pollution control board notice
dated 26.07.2023

21 | Annexure R-20

Reply dated 27.07.2023 to PCB
notice dated 26.07.2023

22 | Annexure R-21

Notice of pollution control Board
dated 10.10.2023

23. | Annexure R-22

Photographs

24. | Annexure R-23

Request dated 06.06.2023 for
closure of account of
subcontractor of KMV

Place: Faridabad
Date: 15-12-2023
Filed by: -

F 1T N
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I
Executive Engineer,

Faridabad Thermal Power Station.
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BEFORE THE HON'DLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 360 of 2023

IN THE MATTER OF:

Ajay Shrivastava Applicants
Versus

State of Haryana&Ors Respondents

Background
Vide its Order dated May 29, 2023 in the matter of Ajay Shrivastava Vs
State of Haryana & Ors. Hon'ble NGT issued the following Directions:
Grievance in this application is that slurry of ash is being brought from
Power House to Aravalli Hills by pipeline. Even after closure of Power
House, Bata Chowk, Faridabad, the end product comprising coal ash is
still lying dumped In Aravalli Hills in the back, west side of residential
colony of the complainant. Though, initially plantation was proposed but
nothing has been done. The above accumulation of slurry of ash and coal
ash etc. which has been illegally dumped in Aravalli Hills is causing huge
damage to environment and also causing health hazards to the local
residents.
Thereafter captioned OA was listed before this Hon'ble Tribunal
27.09.2023 whereby this Hon'ble Tribunal was pleased to direct the
Haryana SPCB to serve notice upon the Answering Respondent for further
proceedings. Consequently, the HSPCB vide letter no. HSPCB-
290004/117/2023 dated 10.10.2023 intimated the Answering Respondent
about the present OA and the proceedings undertaken so far.
1. The Answering Respondent seeks to place on record the facts
which are vital for the just adjudication of the present case:

i. That the Faridabad Thermal Power Station, (hereinafter
referred as 'FTPS') had commenced its operations way back
in the year 1974 and the ash produced as a byproduct from
burning of the coal for generation of electricity was being
iransported in slurry form to a site called the 'Old Ash Dyke',
spanning 103 acre through pipelines of 10" dia. After this sile

"E‘é" %Was replete w;i!h,ﬂsh by the year 1987, a new site in the
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vicinity, e, the ‘éw Ash Dyke' spanning 1561 acre was
purchased by the answerlng respondent to deposit the ash in
slurry form following tha same mochanism as mantioned
heroinabove.

That all the units of FTPS were rotired In April, 2010
after which no ash has been generated and deposited at any
of these two sites. A copy of notification dated 18.12.2009 and
minutes of meeting of BoD HPGCL held on dated 26.05.2010
about phasing out of all the three units at FTPS are being
annexed herewith and marked as Annexure R-1 (Colly).

ii. The estimated quantity of approx. 18 LMT and 45 LMT of ash
were deposited in the old ash dyke and new ash dyke,
respectively. As a necessary step for prevention of air
poliution .and any hazard emanating therefrom to the
surrounding flora and fauna, the ash deposited at both these
sites was covered with vegetation soon thereafter and thus, no
ash was getting air borne ever since.

ii. That in due compliance with the directions of Ministry of
Environment, Forest and Climate Change (MoEFCC), the
HPGCL permitted National Highway Authority of India (NHAI)
and M/s Shree Cement Limited to lift pond ash from the New
Ash Dyke ‘free of cost’ in the year 2016 for embankment
purposes and for utilisation in cement plants, respectively. A
total of approx. 26 LMT of pond ash was lifted till May, 2019. It
is pertinent to mention herein that the work of lifting ash had
commenced in October, 2016 and it was only in March, 2017
when the issue of pollution caused by lifting of ash had arisen
with the onset of summer season and the blowing winds. The
issue was promptly taken up with the NHAI and.considering
the problem caused due to lifting of pond ash, HPGCL
recommended for closure of one site out of total four in March
2017, the second site in April, 2017 and the third site in May
2017. These sites were shut and covered by NHAI with a layer
of earth to avoid pollution.

iv. That the Ministry of Power, Government of India observed that
fly ash is emerging as a valuable commodity as the end users
like cement plants, brick kilns, roads and construction
agencies etc. are commercial ventures and their input costs
are accounted for and therefore, advised all coal/lignite based

& w4
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thermal power plants vide its common letter dated 22.08.2021
to provide the fly ash to the end users through a transparent
bidding process. A copy of Ministry of Power, Government of
India letter dated 22.09.2021 is annexed herewith and marked
as Annexure R-2.

The MoEFCC issued a notification dated 31.12.2021 inter alia
concemning utilization of ash from coal/ lignite thermal power
plants. In terms of Clause 5 of the said notification, which is
applicable from 01.04.2022, the unutilized accumulated ash,
i.e., ‘legacy ash’, stored in thermal power plants, such as the
Answering Respondent, before the issue of this notification
was to be utilized in a manner prescribed therein within a
period of ten years from the date of notification coming into
force. A copy of the said MoEFCC noftification dated
31.12.2021 is annexed herewith and marked as Annexure
R-3.

That subsequently, the Delhi International Airport Limited (i.e.,
DIAL) vide its letter dated 09.03.2022, requested HPGCL for
grant of permission to lift 70,000 MT of pond ash from the
‘New Ash Dyke’ at FTPS, Faridabad for utilization in the
embankment work instrumental in the construction of Phase 3-
A of expansion works at the Indira Gandhi International
Airport, New Delhi subcontracted to M/s KMV Projects Limited
Hyderabad by Larson & Toubro (EPC contractor) of DIAL. A
copy of the request letter dated 09.03.2022 is being annexed
and marked herewith as Annexure R+4.

That as per the requirement for according permission by
HPGCL to lift the pond ash as sought, M/s KMV Projects
Limited Hyderabad got a clearance from the Haryana State
Pollution Control Board on 24.02.2021. A copy of which is
being annexed herewith as Annexure R-5.

That based upon the requests by DIAL and the subsequent
clearance from the Haryana State Pollution Control Board,
HPGCL granted 'permission to M/s KMV Projects Limited
Hyderabad ihmugh letters dated 22.03.2022 and 22.04.2022
to lift the required 70,000 MT of pond ash from the ‘New Ash
Dyke' at FTPS subject to compliance of all the instructions/
directions mandated by HSPCB. it is pertinent to mention
herein that before the commencement of said lifting of pond
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ash, a Memorandum of Understanding datad 22.03.2022 was
also signed by HPGCL with M/s KMV Projects Limited
Hyderabad which duly entalled all the conditions stipulated by
the HSPCB to bo complied with by the rociplent, .e., M/s KMV
Projects Limited, Hyderabad. A copy of the lottars granting
permission dated 22.03.2022 and 22.04.2022 are being
annexed herewith and marked as Annexure R-6 (Colly), A
copy of the Memorandum of Understanding dated 22.03.2022
signed by HPGCL with M/s KMV Projects Limited Hyderabad

has been annexed herewith and marked as Annexure R-7.

iX. It is apposite to mention that HPGCL auctioned 4 lots of 4.5

LMT each of pond ash, out of which 3 lots of 4.5 LMT each of
pond were allocated to the highest bidder, viz., M/s Shree
Cement Limited vide an LOA dated 07.06.2022, on the terms
and conditions stipulated therein. A copy of the LOA dated
07.06.2022 is annexed herewith and marked as Annexure
R-8. It is worth noting that according to the aforesaid LOA, the
work of lifting of the ash has been stipulated to be completed
on or before 21.06.2026.

X. That as per the requirement for according permission by
answering respondents to lift the pond ash, M/s Shree Cement
Limited got a clearance from the HSPCB on 25.07.2022. A
copy of the said clearance granted by HSPCB dated
25.07.2022 has been annexed herewith and marked as
Annexure R-9.

Xi. That after the clearance from the Haryana State Pollution
Control Board, HPGCL permitted M/s Shree Cement Limited
to lift the pond ash from ‘New Ash Dyke’ of FTPS, Faridabad
subject to comprehensive compliance of all the directions
mandated by the HSPCB. Sale order for lifting of 3 lots of 4.5
LMT ash each were placed on 03.08.2022 (Annexure- R/10).
Before, commencement of lifting of pond ash, Memorandum of
Understanding dated 09.08.2022 (Annexure- R/11) was also
signed by HPGCL with M/s Shree cement Limited which again
contained all the conditions stipulated by Haryana State
Pollution Con_trol Board to be complied with by M/s Shree
cement Limited / the contractors deputed by M/s Shree
cement Limited for the purpose.

B W g
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Xil. That National Highway Authority of Indla vide Ite letter dt.
28.07.2022 requested for grant of permission to s
concesslonaire M/s Dineshchandra Valshnodaevl Infra Pvt, Ltd.
for lifting of 10 LMT of pond ash from New Ash Dyke of
HPGCL at Faridabad for utllization in embankment work of
construction of 6L Access Controlled Highway from Jn with
Jatpur-Pushta Road to Jn. with Sector 62/65 dividing road on
Faridabad Ballabgarh bypass of NH-148NA from Km. 9.00 to
Km. 33.00 including Spur up to Badarpur Border, as per
stipulation in the gazette Notification No. 227 of MoEF & CC
dated 22.04.2021. Copy of the request letter dated 28.07.2022
is being annexed herewith as Annexure-R/12,

xii. That as per requirement for according permission by
answering respondent to lift the pond ash from its premises,
the concessionaire of NHAI M/s Dineshchandra Vaishnodevi
Infra Private Limited through their subcontractor M/s Faujdar
Builders & Movers obtained clearance from Haryana State
Pollution Control Board on 22.09.2022. A copy of the grant of
lift off vide memo no. Ch-12/FTPS/2022/121 dated 22.09.2022
is being annexed herewith and marked as Annexure R-13.

Xiv. Before commencement of lifting of pond ash, Memorandums
of Understanding dated 08.09.2022 was reached by HPGCL
with the subcontractor of concessionaire as well as the
concessionaire of NHAI which again contained all the
conditions stipulated by HSPCB to be complied with by
concessionaire of NHAI as well as the sub-contractor deputed
by NHAI for the purpose, That based upon the requests by
NHAI and clearance from the Haryana State Pollution Control
Board, HPGCL granted permission to subcontractor of
concessionaire of NHAI as stated above, through its letters
dated 12.09.2022 to lift the pond ash from New Ash Dyke of
HPGCL at Faridabad, subject-t to compliance of all the
instructions by Haryana State Pollution Control Board. A copy
of the said MoU dated 08.09.2022 has been annexed herewith
and marked as Annexure R-14. A copy of the permission
granted by HPGCL to M/s Faujdaar Builders & Movers dated
12.09.2022 has been annexed herewith and marked as
Annexure R-15,

&5 i 08 }\P‘V
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That Dalhi lntnrnn?onnl Alrport Limited vido its lottar dated
15.10.2022 requestod HPGCL to grant permis

20,000 MT of additional pond nah from now a
Farldabad, N

sion for lifting of

sh dyke HPGCL.,
PGCL vido s lottor datod 26.10,2022 granted
permission to M/s KMV Projects Limited

subcontractor of Larson & Toubro (EPC contractor) of Delhi
International Airport Limited to lift the 20,000 MT of additional
pond ash from New Ash Dyke of HPGCL at Faridabad subject
to compliance of all the instructions by Haryana State Pollution

Hyderabad

Control Board. Memorandums of Understanding was also
signed by HPGCL with M/s KMV Projects Limited Hyderabad
subcontractor of Larson & Tourbo (EPC contractor) of Delhi
International Airport Limited which again contained all the
conditions stipulated by Haryana State Pollution Control Board
to be complied with by M/s KMV Projects Limited Hyderabad
subcontractor of Larson & Toubro (EPC contractor) of Delhi
International Airport Limited. A copy of the letter dated
15.10.2022 requesting permission for lifting off of pond ash
had been annexed herewith and marked as Annexure R-16.
A copy of the grant of permission by HPGCL for lifting of the
pond ash dated 26.10.2022 has been annexed herewith and
marked as Annexure R-17. A copy of the Memorandum of
Understanding dated 28.10.2022 has been annexed herewith
and marked as Annexure R-18.

That the work of lifting of approx. 85,000 MT of pond ash from
new ash dyke of HPGCL has been completed on 31.03.2023
by M/s KMV Projects Limited Hyderabad subcontractor of
Larson & Tourbo (EPC contractor) of Delhi International
Airport Limited.

That it is worthwhile to mention here that HPGCL has allowed
the M/s Shree Cement Limited and the subcontractor of NHA
to lift the pond ash and all the work required to lift pond ash
is/lwas to be carried out by -M!s Shree cement Limited and
contractor of NHAI. All the infrastructure/facilities required for
loading and controlling pollution at site was/are to be arranged
and managed by the M/s Shree cement Limited and the
contractor of NHAI.

That in the meantime, Regional Officer, Haryana State
Pollution Control Board, Faridabad vide his office letter dated

D AP
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26.07.2023 (copy annexed and marked as Annoxure R-19)
setved a 'Show Gauge Nolice' on HPOCL in subsequence of
the present OA. The HPGCL vide ite latter dated 27.07.2023
feplied to the Show Cause Notice to the Raeglonal Officer,
HSPCB, Faridabad and a copy of the same has been annexed
herewith and marked as Annexure R-20,

That the Regional Officer, HSPCB, Faridabad vide his office
letter dt. 10.10.2023 (copy annexed and marked as Annexure
R-21) served a notice to Chief Engineer and Executive
Engineer of Faridabad Thermal Power Station in compliance
to the directions of Hon'ble NGT dated 27.09.2023 in O.A 360
of 2023 in the matter of Ajay Shrivastava Vs State of Haryana.
That as on 30.11.2023, approx. 0.85 LMT of pond ash Has
been lifted by M/s KMV Projects Limited Hyderabad
subcontractor of Larson & Toubro (EPC contractor) of Delhi
International Airport Limited, 4.9 LMT by M/s Shree cement
Limited / the contractors deputed by M/s Shree cement

Limited and 4.2 LMT by subcontractor of concessionaire of
(NHAI).

In terms of LOA dated 07.06.2022, M/s Shree cement Limited

has to lift off 3 lots of 4.5 LMT of ash from new ash dyke of
HPGCL latest by 21.06.2026.

The phased restoration of the site has also been
recommended by laying 6" of layer of earth over the portion of
the site from where ash is no longer to be lifted.

The month-wise lifting of Pond Ash from April, 2023 to

November, 2023 from the ‘New Ash Dyke’, FTPS, HPGCL,
Faridabad is as hereunder;

4.1  Approx. quantity of ash lifted up to 31.03.2023: 5.49
LMT Approx.

4.2 Approx. quantity of ash lifted during current financial
year: 4.51 LMT Approx.

&
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Month M/S Shroo M/S Fau)daar Cumuiative
Comont Ltd. (Sub-contractor Pond ash lifted
(LMT) of (LMT)
concesslonalro

of NHAI

(LMT)
Apr '23 0.418 0.418 0.836
May '23 0.557 0.413 0.97
June 23 0.534 0.344 0.878
July ‘23 0.287 10195 0.482
Aug 23 0.242 0.229 0.471
Sep ‘23 0.159 0.164 0.323
Oct ‘23 0.126 0.223 0.349
Nov ‘23 0.084 0.116 0.964
Total 2.407 2.102 4.509

4.3 Approx. quantity of remaining Pond Ash at New Ash Dyke, FTPS,
HPGCL, Faridabad as on 01/12/2023: 8.00 LMT Approx.

It is instrumental to note that the quantity pond ash lifted and frequency
thereof depends primarily on the speed of embankment work of NHAI and
production of cement plant (M/s Shree Cement Ltd.) on which HPGCL has

no control.

The report is submitted for kind consideration of this Hon’ble Tribunal. The
direction passed by this Hon'ble Tribunal shall be complied within true
letter and spirit.

@;\ e E;:flr‘ RaieswV

Sarvah-Kumar ~ Prateek umar Gulati

AE/FTPS, Faridabad =~ AEE/FTPS, Faridabad XEN/FTPS, Faridabad
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No. 9/7/2011-8.Th.(Vol. IV)
Government of India
Ministry of Power

‘F’ Wing, Nirman Bhawan,
New Delhi, 22™ September, 2021

1. CMDs/ MDs of coal / lignite based thermal power plants (Central/ State/ Private)
2. Principal Secretary (Power/ Energy) of All States/ UTs
3. Chairperson, Central Electricity Authority

Subject: Supply of Fly ash to the end users by the power plants to increase fly
ash utilization

It is observed that the demand of Fly Ash has been increasing year on year basis
contributing to increase in the Fly Ash utilization. Fly Ash is emerging as a valuable
commodity. As.the end users of Fly Ash like cement plants, brick kilns, road and
construction agencies etc. are commercial ventures and all their input costs are

accounted for, Fly Ash should invariably be auctioned through a transparent bidding
process.

2. All Coallignite based power plants are hereby advised to provide fly ash to the end
users for all new commitments for supply of fly ash based on the following guidelines:

2.1 The power plants shall provide the Fly Ash to end users through a transparent
bidding process only.

2.2 If after bidding/ auction some quantity of Fly Ash still remains un-utilized, then only,
as one of the options, it could be considered to be given free of cost on first come first
served basis if the user agency is willing to bear transportation cost.

2.3 If ash remains unutilised even after the steps taken in Paras 2.1 and 2.2 above, TPP
shall bear the cost of transportation of Fly Ash to be provided free to eligible projects.

2.4 The end users shall be obligated to source the fly ash from the nearest TPPs to
reduce the cost of fly ash transportation. If the nearest TPP refuses to do so, the end
user project shall approach Ministry of Power for appropriate directions.

2.5 The transportation cost wherever required to be borne as per provisions of
MOEF&CC notification by the power plants, shall be discovered on competitive bidding
basis only. Thermal Power Plants shall prepare a panel of transportation agencies every
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year based on competitive bidding for transportation in slabs of 50km which may be
used for the period. The TPPs shall call for bids well in advance so, that a transportation
panel is in place as soon as the previous panel expires. There should not be gap
between the expiry of one panel and the finalization of the fresh panel.

2.6 The fly ash will be offered to the end users on the competing demand basis, i.e the
end users who offer the highest price for fly ash and seek minimum support for

transportation cost will be offered the same fly ash on priority. This will reduce the tariff
of electricity and burden on the consumers.

2.7 The power plants may offer fly ash subject to their technical restrictions such as all
precaul.ions required for Dyke Stability and Safety etc. The power. plants having lower
ash utilizations shall make all out efforts to increase the fly ash utilization.

3. All concerned are requested to take necessary action in this regard.

4. This issues with the approval of the Hon'ble Minister of Power and NRE.

H#\/

(Anand Upadhyay)
Deputy Secretary to the Govt. of India
Tel: 23062439

Copy to:

i. Secretary (MOEF&CC), Government of India
ii. Secretary (MoRTH), Government of India
i. Secretary (MoHUA), Government of India
iv. Secretary, CERC
v. Secretaries of all SERCs/ JERCs

Copy for kind information to:

PS to MOP, PS to MOSP, Sr. PPS to Secretary (Power), All Joint Secretaries/ EA/ CE
(Thermal), Directors/DS, MOP
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide $.0.763 (E), dated the 14" September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the polluter pays principle;

0
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase ‘ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14® September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
<nvironment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government:

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification $.0.763 (E), dated the 14" September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;

(1) Cement manufacluring, ready mix concrete;

(1))  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;

(iv) Construction of dam;

(v) Filling up of low lying area;

(vi) Filling of mine voids;

(vii) - Manufacturing of sintered or cold bonded ash aggregate;
(vin) Agriculture in a controlled manner based on soil testing;

(ix)  Construction of shoreline protection structures in coastal districts;



(x)
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Export of ash 1o other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Departiment of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant ghall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal | First compliance Cycle to | Second compliance cycle

power plants meet 100 per cent utilisation onwards, to meet 100 per cent
utilisation

>80 per cent 3 years 3 years

60-80 per cent 4 years 3 years

<60 per cent 5 years 3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash ie. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Y ear from date of publication " * g B3.10%

Utilisation of legacy ash (in percentage]At least 20 per cent  [At least 35 per cent [At least 50 per cent
of Annual ash)
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(6)

(7N

(8)

(9

(10)

(1

(2)

Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has

stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Conltrol Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragra

ph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1* April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or

conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board's web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Burcau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

(1) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines,

representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not cconomic feasibility) and aspects of environmental contamination and the

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned comnmittee, to meet the utilisation targets mandated as above,

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website,

Central Pollution Control Board afier engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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(8)
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(n

(2)

3)

(4)

(5)
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(7)

All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation. then  such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC). ’

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimaled through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(1) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products,

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in sy

bsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the envi

Serve written notice to persons of agencies who are liable to utilise ash or ash based products
sale, or transport or both,

Enforcement, Monitoring, Audit and Reporting —

Change by 315t May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Contro| Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report

of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification,

tion of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of

Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
i i » Department of Heavy Industry as well as any concerned stakeholder(s),

i i fecommendations for effective

ttee shall meet at least once in

six months and review annual implementation feports and the committee shall also hold stakeholder

this notification by inviting relevant
stakeholder(s) at least once in six months, The committee shall submit the six monthly report to Midistry of
Environment, Forest and Climate Change (MoEFCC),
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(4)

(5)

For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Commitiee (PCC) with representatives from Department of Power, and one

representative from the Department which deals with the subject of concerned agency with which dispute is
made

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee ( PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1" April-31" March) to be submitted on or before 31* May.

S1. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail;

Power Plant installed capacity (MW):

R 0 ES e =

Plant Load Factor (PLF):

No. of units generated (MWh):

Total area under power plant (ha):
(including area under ash ponds)

Quantity of coal consumption during reporting period (Metric
'Tons per Annum):

12

Average ash content in percentage (per cent):

13

(Quantity of current ash gencration during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):

Bottom ash (Metric Tons per Annum):

Capacity of dry fly ash storage silo(s) (Metric Tons) :

Details of utilisation of current ash generated during reporting

period

(@) Total quantity of current ash utilised (MTPA) during

reporting period;

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

| (i) Cement manufacturing:
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(i) Ready mix concrete:

(iv)  Ash and Geo-polymer based construction material:

(v) Manufacturing of sintered orcold bonded ash

aggregate:

(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(vii) Filling up of low lying area:

(ix)  Filling of mine voids:

(x)  Use in overburden dumps:

(xi) Agriculture:

(xii) Construction of shoreline protection structures in
coastal districts;

(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):
(1)  Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
(i)  Cement manufacturing:
(iii) Ready mix concrete:
(iv)  Ash and Geo-polymer based construction material:
(v)  Manufacturing  of sintered orcold bonded ash
aggregate:
(Vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:

(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

Percentage utilisation of current ash generated during reporting
period (per cent):

Details of disposal of ash in ash ponds
(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
fas on 31" March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge|
into ash ponds during reporting period (m®):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):
(iii) Reclaimed:

¢) total arca under ash ponds (ha):

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
peparately, if number of ash ponds is more than one)

(2) Status: Under construction or Active or_Exhausted or|
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Reclaimed

'bmueofmnufuhdispommuammwmrwvor
MYYYY):

ic)Dﬂcofnnpmg:ofashdispmlinahpundlﬁrr

completing its capacity (DD/MM/YYYY or MM/YYYY):

I Not applicable for active ash ponds)

j ¢) area (hectares):

d) dyke height (m):

d) volume (m’):

¢) quantity of ash disposed as on 31 March (Metric Tons):

{1 available volume in percentage (per cent) and quantity of ash

«can be further disposed (Metric Tons):

‘&) expected life of ash pond (number of years and months):
{¢) co-ordinates (Lat and Long):

(please specify minimum 4 co-ordinates)

f) type of lining carried in ash pond: HDPE lining or LDPE
ming or clay lining or No lining
2) mode of disposal: Dry disposal or wet shurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)

B) Ratio of ash: water i slurry mix (1:___):

1) Ash water recycling system (AWRS) installed and!
ioning: Yes or No

1) Quantity of wastewater from ash pond discharged into land

Frwncrhndy(ml}:

k) Last date when the dyke stability study was conducted and
me of the organisation who conducted the study:

[) Last date when the audit was conducted and name of the
isation who conducted the audit:

'romury of legacy ash utilised (MTPA):

i Fly ash based products (bricks or blocks or tiles or
| fibre cement sheets or pipes or boards or panels):
|l Cement manufacturing:

ii.  Ready mix concrete:
iv.  Ash and Geo-polymer based construction material:
v.  Manufacturing of sintered or cold bonded ash
aggregate:
| vi.  Construction of roads, road and flyover embankment:
‘ vii.  Construction of dams:
vii.  Filling up of low lying area:
. Filling of mine voids:
x.  Use in overburden dumps:
xi.  Agriculture:
- xi. Construction of shoreline protection structures in
- coastal districts;
{xm. Export of ash to other countries:

|xiv. Others (please specify)

8]

Summary.

Details uantity generated (MTP) Quantity utilised
| - (MTF) and (per cent)

Balance quantity (MTP)
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r urrent ash during

reporting period

Legacy ash

Total
21, Any other information:

Sofl copy of the annual compliance report, and shape files

of power plant and ash ponds may be e-mailed to:- moefce-

icoalash@gov.in
22, Signature of Authorised Signatory
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Delhi International Airport Limited
(Formerly known as Delhi International Airport (P) Limited)

DIAL/CDO OFFICE/PHASE 3A/0066
March 9, 2022

To,

The Managing Director,
Haryana Power Generation Corporation Limited (HPGCL),
Panchkula, Haryana.

Subject: -  Phase3A Expansion Works at IGI Airport, New Delhi
Lifting of Pond ash from New Ash Dyke, FTPS, HPGCL Faridabad

Reference No. Memo No. Ch.-10/FTPS/2020/78 Dated 21.12.2020 issued to M/s KMV
Projects

Dear Sir,

We, Delhi International Airport Ltd. (DIAL) have awarded the contract for Phase 3A expansion

works for IGI Airport, New Delhi, to M/s Larsen &Toubro Ltd on an EPC basis. L&T, in turn, has
appointed M/s KMV Projects Ltd. as one of its subcontractors. M/s KMV Projects Limited is
executing the construction of Eastern Cross Taxiway (ECT), various roads including northern

access road, spine road, parallel access road and other associated works/structures. According

to the project plan, they need to lift approx. 70,000 MT pond ash for construction of ECT -
embankment.

With reference to above referred memo, it is understood that the permission for ijfting of 70,000
MT pond ash from new Ash Dyke FTPS, HPGCL, Faridabad has aiready been granted to M/s
KMV Projects Limited.

The requirement of the pond ash is critical for completion of the concerned project works as per
the schedule. Therefore, we request you to expedite the process for completion of various
formalities with M/s KMV Projects in this regard so that they can commence lifting the pond ash
at the earliest, which will help attain critical project milestones.

We look forward to your support and prompt intervention in this regard.

Yours faithfully,
For Delhi International Airport Limited

*Sri Rama Murthy Sattiraju
Chief Development Officer

Airports | Energy | Transportation | Urban Infrastructure | Foundatic
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| Power Station memo no. 10/FTPS/2020/78 dated 21.12.2020.

In this connection, it is intimated that as per your above referred letter you are

oroposing that W-ﬁ Shri Bhagwan Projects Pvt Ltd. will lift Pond Ash from New ash Dyke
FT.pS' HPGCL, Faridabad for Construction of city roads including Northern access road'
spine road, new access road (cargo road), Eastern c€ross taxiway and its associatec'i
structures at Indira Gandhi International Airport. such type of activity does not fall in the
consent management of HSPCB. However, following conditions may comply while lifting

znd transportation of pond ash from Ash Dyke cituated at New Dyke, FTPS, HPGCL,
Faridabad, that:-

1. The unit will obtain prior permission from HPGCL and other concerned authorities for
lifting of pond ash from the Ash Dyke site.
2 pollution due to transportation load on environment will be effectively controlled and

water sprinkling will also be done regularly.
3. vehicles with PUCC only will be allowed to ply for transportation of fly ash.
4. Transportation of pond ash shall be carrled out In wet condition through covered
trucks only and vehicle carrying pond ash shall not be overloaded.
5. Main haulage roads should be provided with permanent water sprinklers and other
roads sh
6. ould be regularly wetted with water tankers fitted with sprinklers.
7 ajr pollution due to lifting g handing of pond ash should be controlled and kept In
spec!ﬁed under Environmental Law’s. o i G i
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,a) FARIDABAD THERMAL POWER STATION

'ED
( d (A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)
e (A Government of Haryana Undegt;kingl)’kuh)
1 (Regd. Office: C-7, Urja Bhawan, Sec.-6, Panc
HEGEL Corporate Identity Number: U45207HR199?SGC0335 17‘
1SO: 9001, 150: 14001 Website: www.hpgcl.org.in  E-mail : deepak.dureja@hpgcl.org.in
2 DRPAR: 1600 Chmsimy Ph. 0129-2232887
From

Executive Engineer
’ FTPS, HPGCL, Faridabad
o
M/s KMV Projects Pvt Ltd.
8-3-948/949, Level-4
Solitaire Plaza, Beside Image Hospital
Ameerpet, Hyderabad.

Memo. No. Ch. 2% /FTPslzozo/‘[g Dated: D—]oz[;om—

Subject: Permission for lifting 70000 MT of pond ash from New Ash Dyke

of FTPS, HPGCL, Faridabad by M/s KMV Projects Pvt Ltd.

This has reference to MoU signed between HPGCL and M/s KMV
Projects Pvt Ltd on dated 22.3.2022 subsequent to the approval accorded by
WTDS, HPGCL in circulation and submission of requisite documents by your firm.

You are hereby allowed to iift 70000 MT of pond ash from New Ash
Dyke of FTPS, HPGCL, Faridabad with immediate effect till 31.3.2023. All the
terms and conditions agreed in MOU have to be complied by your firm in letter and
spirit.

It is further informed that HPGCL reserves the right to en-cash the
demand draft if the firm fails to submit the Bank Guarantee with in fifteen days.

This is for your information and necessary action please.

&)

DA/Copy of MoU B ,5[ .

Executive Engineer
FTPS, HPGCL, Faridabad

Copy to :-
(i) OSD to MD, HPGCL, Panchkula
(ii) Sr. P.S. to Director/Gen., HPGCL, Panchkula.
(i) Chief Engineer/PTPS, HPGCL, Panipat
(iv)  SE/FTPS, HPGCL, Faridabad
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FARIDABAD THERMAL POWER STATION FARIDABAD

f@-“, (A UNIT OF HARYANA POWER GENERATION t:tmnnm\n(_'m LIMITED)
(“"‘- {Regd. Office: C-7, Utja Ihawan, ton,-6, Panchkula)
oliergnte Cotpatate Tontity Numbor VR0 aarsaGotig g
S WL ISEY YRpOY Webaite www hpgel omgin [ mail xenftbsihpad ord in

v [RIN PA PP RT B S
L AMISAL 1800 L oipany

From
Executive Engineer/FTPS,
HPGCL, Faridabad
1o
M/s KMV Projects Ltd.
8-3-948/949, Level 4,
Solitaire Plaza, Beside Image Hospital
Ameerpet, Hyderabad-500073

Memo No- Ch- 50 IFTPS/2020/78 Dated:22.04.2022

Subject: Permission for lifting 70000 MT of pond ash from New Ash Dyke of
D FTPS, HPGCL, Faridabad by M/s KMV Project Pvt. Ltd.

Please refer to the following
i) This office memo no. Ch 28/FTPS/2020/78 dated 22.03.2022
ii) This office memo no. Ch 41/FTPS/2020/78 dated 13.04.2022

iii) Your offer through email received on dated 18.04.2022 regarding
Lifting of Pond Ash on matching auction prices of Rs.75/- per MT.
iv) This office memo no - Ch-47/FTPS/2020/78 dated:21.04.2022

Your firm has submitted an advance payment of Rs 472500/- vide
pay order no CTS0654580 dated 22.04.2022 in compliance of
Payment terms and conditions of this office memo no under
reference iv above

Therefore your firm is hereby allowed to start lifting of pond ash
from new ash dyke of FTPs, HPGCL Faridabad with immediate

effect. All terms and conditions agreed in MQU along with additiona|

Executiv Engineer/FTps
i HP CL, Faridabad.

1 Chief Engineer/PTPS, HPGCL, Panipat -'"E__\
2 Superintending Engineer/FTPS, HPGCL, Faridabag 6 .
3 FA&CAOIPTPS, HPGCL, Panipat,
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dﬁrzf:ate No.  Eouzozeciorz  (IINMNNNENNNNNR Stamp Duty Paid : Z 101
0. 88432726 |Ill.||llll Penalty : z0
i (Rs. Zevo Orty)
W, Seller / First Party Detail

Non Judiclal Indian-Non Judicial Stamp

Haryana Government

Date: 21/03/2022

R, Hpgcl
'g:::ﬁ:»oor: g Sector/Ward : -0 LandMark : 0
<Ci llage : Faridabad District ;' F:
“Phona : Faridabad 3
Phone: 93**+++2g State: Haryana

. Name: K'm v Projects Ltd

H.No/lf’loor L Sector/Ward : o LandMark 3.0
Qﬂy{vlllage: Hyderabad District: Hyderabad State: Telangana
Phone : 93******06
; ARY )
Purpose: AGREEMENT /4\ iy
. [ ;
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\: % X &/
o - - L
The authenticity of this document can be verified by scanning this QrCode Through smart phone or b4 'i,’qe@m. htyg‘}f.’érasmy.nic,ln
\ .\k.,‘..\.' [ ©

1.0

MEMORANDUM __OF _UNDERSTANDING BETWEEN HARYANA POWER GENERATION
CORPORATION LIMITED AND M/S KMV PROJECTS Pvt. Ltd. FOR LIFTING OF POND ASH FROM
NEW ASH DYKE AREA OF FARIDABAD THERMAL POWER STATION IN VILLAGE BADKHAL,
PALI AND BHANKRI IN FARIDABAD.

Place : Faridabad. Date: 22|o3[3022.

This MoU is signed on this 22 " day of ™Ma¥eR 202> perween HARYANA POWER GENERATION
CORPORATION LIMITED (HPGCL), a Company incorporated under Companies Act 1956 which includes its
successor, administrator & permitted assignee through Shri Deepak Dureja, Xen/FTPS, HPGCL, Faridabad an
authorized representative of HPGCL as party of one PART and M/s KMV Projec‘;s l?( Ltd which includes its

successors administrator and permitted assignee throughShw wa ola) il Ththorized representative
dmkwwﬂthMiﬂmmmmmm
INTRODUCTION:

Faridabad Thermal Power Station (FTPS) had been phased out in 2010 and about 18 lakh Metric Ton of asif is
deposited in New Ash Dyke Area in Village Badkhal, Pali & Bhankri in Faridabad. This ash has bet;r?qde/‘sizgto

be lifted by M/s KMV Projects Pvt Ltd, for its utilization at Indira Gandhi International Airport. The request of
1e firm was considered by WTDs, HPGCL, in File No. ETPS/2020/78 at NP-8-10. The permission thus accorded

shall be got ratified from competent authority of'HPGCL, in due course of time, if required.

M/s KMV Projects Pvt Ltd Hyderabad vide its letter f“' 25.2.2022 (copy attached) had undertaken to bear all

transportation cost and make necessary arrangements t.o lift the pond ash at their own and to take the same from

site for subject cited purpose and no invoice is to be ralsecli for any payment for lifting of ash from New Ash Dyke

Faridabad. In addition, M/s KMV Projects Pvl. Ltd has further undertaken that in order to contain pollution, they

will install water sprinklers and carryout plantation etc. at HPGCL Ne'w.Ash Dyke area. )

M/s KMV Projects Pvt Ltd Hyderabad had got accorded permission from Haryana Stz.it'e Pollution Cont.rol

Board vide Reference No. HSPCB/FR/2022/4426 dated 24.2.2022 vide which various conditions to be complied

Page | of 2
%’91 W
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with by M/s KMV Projects Pvt Ltd Hyderabad were claborated (copy attached). M/s KMV Projects Pvt Ltd
shall comply with the same in true letter and spirit during the course of lifting.

l.}as.ed upon the permission granted by WTD, HPGCL. and clearance from Haryana State Pollution Control Board,
Faridabad being already in place, M/s KMV Projects 'vt Ltd is allowed to lift the pond ash from New Ash Dyke

Fnridabf\d for a period up to 31.3.2023 for the purpose of lifting 70000 MT of Pond Ash subject to compliance of
all environment and statutory norms.

SCOPE OF WORK:

In addition 1o terms and conditions stipulated by Haryana State Pollution Control Board, Faridabad, M/s KMV

lfr()jcct's Pvt. Ltd shall comply with the following terms and conditions also:-

(i) Smge. there are earthen embankments on two sides of the dyke encapsulating ash and these are designed to
retain ash only. Their height has to be lowered alongwith lifting of ash in sliced manner from the site. The

safety of Ash dyke has to be ensured by M/s KMV Projects Pvt Ltd. However, lowering and ultimately

removal of these embankments is to be carried out by M/s KMV Projects Pvt. Ltd at their own cost without

causing any damage to HPGCL.

M/s KMV Projects Pvt Ltd will carry out laying of 6 inches thick layer of earth cover within one month of

lifting of pond ash.

All the regulations and norms of Ministry of Environment and Forest with respect to pollution shall be

strictly followed by M/s KMV Projects Pvt Ltd for lifting of pond ash. Any orders/strictures/ penalties etc.

passed by any court of law/NGT or any other authority for violating any Environmental Law or Instructions
of MoEF shall be met by M/s KMV Projects Pyt Ltd and HPGCL shall be kept indemnified by M/s KMV

Projects Pvt Ltd Any local issue/s emanating as a result of lifting/transportation of ash shall be dealt by M/s

KMV Projects Pvt Ltd including damage caused to the roads during transportation and traffic,public

property etc. .

(iv)  HPGCL shall maintain a register at site for the documentary proof of total ash lifted from the New Ash
Dyke, Faridabad on monthly basis so that progress in this regard can be monitored by HPGCL & M/s KMV

Projects Pvt Ltd . Additional Terms and Conditions by HPGCL as contained in Annexure-A shall be strictly

followed by M/s KMV Projects Pvt Ltd (copy attached).

This MoU shall remain valid upto 31.3.2023 or completion of lifting of 70000 MT pond ash, whichever is

earlier, however, parties with their mutual consent can extend the period of this MoU. Both the parties will

be bound by the conditions of this MoU. ;

(vi) HPGCL reserves the right to cancel permission‘to M/s KMV Projects Pvt Ltd at any stage to lift the pond
ash for non compliance of any of the terms and conditions or as per directions of higher authorities of
HPGCL.

(vii) The firm shall provide round the clock security persons for manning HPGCL. site during the validity of MoU
with HPGCL in order to ensure that no unauthorized firm/agency lifts the Pond Ash. HPGCL can inspect the
site at any point of time and upon finding any irregularity, penalty as decided by the competent authority can

be imposed and the firm shall be liable to pay .‘_ e,
Signed on this date month & year by & betweenp ¢ *
t ~N

(ii)
(iii)

v)

K]
3 \
Y piesence \,

wk;gﬂss:
25 —
\MM FOR HARYANA POWER GENERATION CORPORATION LIMITED

EXECUTIVE ENGINEER/FTPS
WITNESSESS: , HPGCL, Faridabad

1. Mg o il

2

Vs

Place: Faridabad Date:

Al TES SIIAS 1L TFIED Page 2 ol'2

Notary Faridabad (Haryana)
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Annexure-A

Pollution due to (ransponaliox; load on environment will be effectively controlled
and water sprinkling will also be done regularly providing borewells in that area
for which statutory permission as per the law of the land shall taken by M/s
K.M.V. Projects Pvt. Ltd. at its own level .

Vehicles with PUCC only will be allowed to ply for transportation of pond ash.
Transportation of pond ash shall be carried out in wet condition through covered
trucks only and vehicle carryirig pond ash shall not be overloaded.

Main haulage roads should be provided with permanent water sprinklers and other
roads should be regularly wetted with waler-tankers fitted with sprinklers.

Air Pollution due to lifting & handling of pond ash should be controlled and kept
in permissible limits specified under Environmental Laws.

Effective safeguard measures such as regular water sprinkling on the pond ash
lifting site shall be carried ouyt. It shall be ensured that the Ambient Air quality
parameters conform to the norms prescribed by CPCB/MoEF.

The phased restoration, reclamationmr«fgu‘?-ﬂﬂitlﬂi%(}i ‘t'};c‘;)v%nchg‘ﬁin ite shall be
carried out by earth topping by the /s Shree-Cemrenti-td: in order to%revenl Air
Pollution and public nuisance at later stage.

The order of Hon’ble NGT and other courts of law shall be strictly adhered.

The road may not be damaged due to transportation and the transportation of pond
ash will be as per IRC guidelines with respect to complying with traffic congestion
and density. )

Laying of 6" thick layer of earth cover has to be done within one month of lifting
of pond ash.

All transportation of pond ash is to be carried out by contractors of M/s KMV
Projects PviPvt/its authorized Firm at their own cost,
All the regulations and norms. of MoEF and Department of Forest shall be strictly
followed.
All local issues shall be dealt by your office without any damage to HPGCL.,

The work of lifting of pond ash has to be completed latest by 31.3.2023 unless
otherwise extended.

,!.// | %ﬁﬁ}u
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FARIDABAD THERMAL POWER STATION, FARIDABA

(Ig)) A unit of Haryana Power Generation Corporation Ltd.
ld (House No. 251/Typa-IV, Tharmal Power House Colony, Sector-23, Faridabad-121008)
\- (Regd. Office: C-7, Urjn Dhawan, Sector-6, Panchkuln)

e

{ LotNo. | LotName Qty. Rate per MT
1. | Supply of Pond Ash 4,50,000 MT | 70.00
;, 2. |SupplyofPondAsh |4 S0000MT | 7500
ALL SEs | 3. [SupplyofPondAsh | 4,50,000 MT 70.00
Admn./Oticer = =

HPGCL Corporate Identity Number L452071K19975GC 031517
1S0:9001 18014001 Website : www.hpgel.org.in email . xenlipsu hpgel vrg in
& OHSAS. 180001 COMPANY ) Ph: 0129-2234277
From i Braipsaiie /g‘,;-ﬁl:' "‘ Bl i
| ineer i A
|\ PTPS, HPGCL, Panipat. f" Dizry ':7[{3{ )'
To | Viwad J4)
M/s Shree Cement Ltd N - //A"g J
Bangur Nagar, Post Box No. 33, N Pawizm 7
Beawar, Rajasthan-305901 s ’
Memo No.Ch-21/FTPS/2022/109' Dated: 07.06 2022

Sub:  LOA for lifting of Pond Ash from New Ash Dyke of FTPS Faridabad.

Ref.  Your online bid on MSTC portal against bid ID No. MSTC/CDG/HPGCL/1/Near Bata

Shoe Factory, No. 1 NIT/21-22/35500 held on 24.03.2022.
Dear Sir,

The letter of allocation is hereby issued for liiting of 3 no. lots of 4.5 Lakh MT each
l.e. total 13.5 Lakh MT of Pond Ash from New Ash Dyke, FTPS, Faridabad at your quoted
rates given below plus taxes as applicable:-

éy V.Vl You have to submit PBG of Rs. 10 Lakhs for each lot i.e. Rs. 30 Lakhs for 3 no. lots
4 i‘ E

C=lA v

in favour of Sr. AD, FTPS, HPGCL, Faridabad within fifteen (15) days of the issue of this
letter as per terms and conditions of auction catalogue. The PBG submitted against a

< ; : h 2o '&‘:arﬁcular lot shall remain valid till the complete lifting of that lot. Further, you shall deposit
gi,.,',.i;;,“ """ "and maintain an advance payment equivalent to the cost of one month quantity of the
SCicrusal  annual allocated quantity. The advance payment including all taxes and duties is to be
Fro 2 Co0 deposited in the last week of the preceding month for the month in which the quantity of
Xen' /2 ¥S-1pond Ash is to be aclually lifted.

’é‘s’ s The completion period is 02 years w.e.f the date of

"

commencement of work. As your
firm is being awarded more than one lot, at least 3 Lakh

MT Pond Ash will be required to be
Sifted in one year as per auction catalogue and maximum time limit will be 4 years, Further
\pou” will follow all the statutory guidelines and ensure smooth lifing of Pond Ash as per
auction catalogue.

Detalled Work Order/Sale order follows. w,:

Executive Engineer/FTPS,
for Chief Engineer/PT| PS,
05( HPGCL, Panipat
- CE/PTPS, HPGCL, Panipat for kind information please
2. MSTC Ltd. Telephone Exchange Buiding, 2 floor, Sec-5, Panchkula. '

This issues with the approval of WTDS of HPGCL in its 73 meeting held on 11.05.2022
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. HARYANA STATE POLLUTION CONTROL BOARD
- Faridabad Region, Opp. Hewo Appmt., Sector-16A, Faridabad
17 Website: www.hspcb,gov.inEmail: hspcbrofr@gmail.com
T
NO. HspcB/FR/2022/ [2U0 Dated: 25|07 1) 5
To

M/s Shree Cement Limited,
Bangur Nagar, PO no. 33,
Beawar, Rajasthan - 305901.

Lifting of Pond Ash from New Dyke, FTPS, HPGCL, Faridabad - Reg.
Faridabad Thermal Power Station memo no. Ch-21/FTPS/2022/109 dated
07.06.2022.

In this connection, it is intimated that as per your above referred letter you are

Proposing that M/s Shri Bhagwan Projects pyt Ltd. will lift Pond Ash from New ash Dyke,
FTPS, HPGCL, Faridabad. Such type of activity does not fall in the consent management of

11.

tions may comply while lifting and transportation of pond

lifting of pond ash from the Ash Dyke site,

Pollution due to transportation load on environment will be effectively controlled and
water sprinkling will also be done regularly,

Vehicles with PUCC only will be allowed to ply for transportation of fly ash.
Transportation of pond ash shall be carried out in wet condition through covered
trucks only and vehicle carrying pond ash shall not be overloaded,

Main haulage roads should be provided with permanent warter sprinklers and other
roads should be requlerly wetted with water tankers fitted with sprinklers,

Air pollution due to lifting & handing of pond ash should be controlled and kept in
permissible limits specified under Environmental Law’s,

Effective safeguard measure such as regular water sprinkling on the pond ash lifting
site shall be carried out. It shall be ensured that the Ambient Ajr Quality parameters
conferm to the norms prescribed by CPCB/MOEF,

The phased restoration, reclamation, rehabllitation of the pond lifiting site shail be
carried out by earth topping by the Shree Cement Limited in order to prevent Air
Pollution and public Nuisance at later Stage.

The orders of Hon'ble NGT and other courts of Law should be strictly adhered.

The road may not be damaged due to transportation of pond ash will be ag per IRC

31.12.2021. .
Further, this letter does not exempt the unit/organization from obtaining

necessary applicable permission from the other departments |ike Municipal Corporation
Faridabad/Forest Department /HPGCL/Mining Department /Ministry of Environment &
forest/State Environmental Impact Assessment Authority, before execution of work on site
for lifting of Pond Ash from New Dyke, FTPS, HPGCL, Faridabad.

M o7 Pw“ E
Mdgnal Of?i’cer

Faridabad Region
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HPGoL (A UNIT O
L ““":e::% :’“C;?Eén’latljzrrjm;rﬂou CORPORATION LIMITED)
ol el ) a o
ISO: 9001, 1SO- 14001 Corporate Identity Number: tl'ga:é()s;;!:{;;;gzm3ﬁl 7
& OHSAS: 18001 Compa Ph. 0129-2232887, 0129-2234277, 9354516229
pany Website: www. hpgcl.org.in E-mail:'xenhgsu h—Q—gcl.nrg-iﬂ
Sale Order No. 325/FTPS/2022/109
From Dated .- 03.08.2022
Chief Engineer/PTPS,
PTPS, HPGCL, Panipat.
To
M/s Shree Cement Ltd,
Bangur Nagar, Post Box No. 33,
Beawar -30590.
Rajasthan, India
Memo No.Ch- ’5"( | FTPS/2022/109 Dated: 03.08.2022
Subject: Sale order for lifting Pond Ash from New Ash Dyke at FTPS

Faridabad .

Ref: 1.Your online bid on MSTC portal against Bid ID no.
MSTC/CDG/HPGCL/1/Near Bata Shoe Factory, No. 1 NIT/21-22/35500
held on 24.03.2022
2. LOA issued vide this office memo no. Ch-21/FTPS/2022/109 dated
07.06.2022

In continuation to the LOA issued by this office vide memo no. Ch-
21/FTPS/2022/109 dated 07.06.2022 for lifting Pond Ash from New Ash Dyke of FTPS
Faridabad (3 No lots of 4.5 LMT each, Total 13.5 LMT).This office is pleased to place
upon you the sale order as per the below mentioned terms & conditions:

TERMS AND CONDITIONS:

1. Scope Of Supply- M/s Shree Cement Limited will completely lift all 3 No Lots
of Pond Ash i.e. 13.5 Lakh MT from New Ash Dyke (subject to availability) of ‘
FTPS, Faridabad as detailed below:-

LotNo | Lot Name Qty. | Rate/MT [ GST

1 | Supply of Pond Ash | 4,50,000 MT 70.00 | As applicable
2 “Supply of Pond Ash | 4,50,000 MT 75.00 |

3 | Supplyof PondAsh [450000MT | 70.00

on “as is where is basis’ by engaging your own Heavy Earth Moving
Machinery (HEMM) Equipment in pollution free manner. The price per MT as
mentioned above plus GST as applicable will remain firm during the entire
completion period of this sale order. The firm shall make all the arrangements
for loading, unloading, transportation for taking delivery in their own
trucks/bulkers/containers properly covered with tarpaulin. Power connection (if
required) shall be arranged by the firm at its own level. HPGCL §ha|| hgve the
right to sell the quantity to any other party, if the allocated quantityis not lifted by
the firm for any reason. .
2. Contract Performance Guarantee (CPG)

a) M/s Shree Cement Limited have already submitted Contract Performanzfe
Bank Guarantee (BG no. 182501000000143 dated 23.06.202; of Axis
Bank) amounting to Rs. 30 Lakh (10 lakh each for 3 Lots) against Pond
Ash to be lifted for all 3 lots of 4.5 LMT each, total 13.5 MT from New Ash

Dyke FTPS, Faridabad, valid up to 26.06.2026.
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security may be forfeited
Payment terms and conditions
M/s Shree Cement Limited shall deposit and maintain a
equivalent to the cost of one month quantity of the annual ajioeat
of 3.375 MT. The advance payment including all taxes and
deposited in the last week of the preceding month for
the quantity of pond ash is to be actually lifted in the form of den
RTGS/ Bank transfer-in favour of Sr. A O /FTPS. The advance p
be adjusted/ reconciled against the actual cost of pond ash |
the month. The differential advance amount shall be adjusted in a
payment due in the following month. All bank charges shall be borne by |
buyer. i
Supplier’s Right to vary quantities at the Time of allocation / supply
The Supplier reserves the right at the time of allocation or during the period of
supply to increase, decrease or delete the quantity of pond ash from that
originally specified in the bid documents without assigning any reason.
Settlement of Disputes

Amicable Settlement

a) In the event of any dispute or claim of any kind whatsoever that may
arise between the Supplier and Buyer as a result of construction,
interpretation or application of any of the terms and conditions of this
Agreement or performance of it (‘Dispute”), either Party may by
written notice inform the other Party of a Dispute (“Dispute Notice”).

b) The Parties shall within a period of 30 Days from the date of receipt of
Dispute Notice by such other Party meet and endeavour to settle
Dispute in an amicable manner through good faith and negotiations. In
the event of the failure of the Parties to settle Dispute amicably within
such 30-Days period, either Party may refer Dispute for resolution by
arbitration, in accordance with the provisions mentioned hereunder.

Arbitration .

In the event that the parties are unable to resolve the disputes under Clause.

above, controversy or claim relating to or arising out of this contract, such ™~

disputes, controversy or claim shall be finally referred to Sole Arbitrator
appointed by MD/HPGCL in accordance with the Arbitration and

Conciliation Act 1996 as amended from time to time and read with rules

framed there under. '

Force Majeure

a) “Force Majeure” shall mean any event beyond the reasonable control <_)f
the Supplier or of the Buyer, as the case may be, and which IS
unavoidable notwithstanding the reasonable care of the party affected.
Force Majeure shall include but not be limited to the following events
circumstances: .

i. Flood, cyclone, lightning, storm, tidal wave, hurricane tomado, earthquake, -
landslide,epidemic or other acts of God.
ii. War (whether declared or not), riot, civil war, blockade, insurrection.

iii. lllegal strikeor illegal lockout; and :

iv. Acts of Governmental Instrumentality having jurisdiction occurri

the date of this Agreement, including the issuance or promu

any court order, law, statute, ordinance, rule, regulation or directi




ther in writing of 1 |
circumstances thereof within fourteen (14) ys
such event. i o

d) The party who has given such nofice shall be excused f
performance or punctual performance of its obligations under the
for so long as the relevant event of Force Majeure continues a Y
extent that such party's performance is prevented, hindered or delayed.
The Time for Completion shall be extended after mutual discussion.

e) The party or parties affected by.the event of Force Majeure shall use
reasonable efforts to mitigate the effect there of upon its or their
performance of the Contract and to fulfil its or their obligations under the

3 Contract, but without prejudice to Supplier's right to terminate the Contract
. under Special Conditions of Supply (Clause 58).

f) Delay ornon performance by either party hereto caused by the
occurrence of any event ofForce Majeure shall not constitute a default
or breach of the Contract. '

g) If the performance of the Contract is substantially prevented, hindered or
delayed for a continuous period of more than thirty (30) days or an
aggregate period of more than ninety (90) days on account of one or
more event of Force Majeure during the occurrence of the Contract, the
parties will attempt to develop a mutually satisfactory solution, failing
which the dispute shall be resolved in accordance with GCS (Clause 35).

h) In the event of prohibition imposed by Govt. of India/Competent Authorities
making impossible to perform the contract, may be termed as Force Majeure

and neither party shall be liable for compensations or damages due to non
performance. :

8. Insurance & Buyer's Liability

a) The Buyer shall be fully responsible for maintaining all the insurances
as per law of land at its cost.

b) The Buyer shall at all times indemnify the seller against all losses, claims,
damages or compensation arisirig out of any accident or injury to any
person (whether in employment of buyer or not) or property in or about

=3 the plant including the Ash dyke area which may arise out due to buyers
act/negligence while carrying out the contract.
9. Suspension of the supply

a) The Supplier reserves the right to suspend and reinstate execution of
the whole or anypart of the supply.

b) The Supplier shall not be responsible for any liabilities for suspension of
issue of pond ashor issue of reduced quantity of pond ash for any reason
whatsoever. i

10. Indemnity for defence of Suits :
If any action in court is brought by third party against the Supplier or
officer or agent of the Supplier for the failure or neglect on part
buyer to perform any acts, matters, covenants or things under the
or for damage or injury caused by the alleged ission
the part of the buyer, his agents, rep
workmen, suppliers, or representatives

v




13.

14.

a)

b)

ct Performance Guarantee deposited
afety Requirements .
The buyer shall ensure safety and security of all its perso
at different places in connection with this supply and shall
responsible for the same. All safety tools and tackles required like
goggles, gas masks, respiratory masks,  gumboots, shoes, safety

safety and security of all FTPS, Faridabad, HPGCL and Supplier's delivery
personnel at delivery site. -

Disorderly Conduct

The buyer shall at all times take all reasonable precautions to prevent any
unlawful, notorious or disorderly conduct by or amongst the buyer’s staff and
labour and for the preservation of peace and protection of persons and
property in the neighborhood of the delivery site against the same.
Jurisdiction of Court

All legal proceedings in connection with the contract will be subject to the
jurisdiction of Faridabad Court only. During and after lifting of ash from the ash
pond, all the property rights of New Ash Dyke FTPS, Faridabad shall rest with
HPGCL

SPECIAL CONDITIONS OF SUPPLY

Working Hours .

The delivery hours of pond ash shall be as per the direction of the CE/PTPS.

In normal circumstances, FTPS may allow lifting of pond ash for 24 hours.
However, during windy seasons it may be restricted to night hours or may be
stopped completely.

Delivery Point

FTPS, Faridabad would deliver pond ash from the designated area of New
Ash dyke.

Pond ash shall be considered to have been delivered as soon as it is -
discharged into the buyer's vehicle at the loading point.

Quality of pond ash < '
FTPS, Faridabad, HPGCL would deliver pond ash at designated delivery ——
point(s) i.e. designated area of Ash Dyke of FTPS, Faridabad on “as
available” basis. '

Period of Lifting

The period of completion of this job/ activity will be 4 years ( being your firm
awarded more than one lot) w.e.f the 22.06.2022 and the minimum lifting for
a year will be 3 L MT excluding the days, when the lifting is totally stopped by
the management on environmental/administrative grounds. A penalty of Rs 2
per MT will be levied for the short-lifted quantity at the end of each year after
adjusting the days when lifting was not allowed by HPGCL authorities.
HPGCL shall have the right to sell the quantity to any other party, if the
allocated quantity is not lifted by your firm for any reason.

Upward Quantity Flexibility

If requested by the Buyer, the Supplier may consider supply of additional

quantity over & above the allocated quantity subject to availability and at
the sole discretion of thesupplier.

Commencement of first take off

Commencement of first off take for M/s Shree Cement Limited of pond ash

should not exceed beyond 15 days from the date of issue of award lett
unless specifically agreed by the Supplier. e i




invoice. Weight so recorde

Weigh Bridge shall be got done by the fir

months from a state approved testing agency e

to XEN/ETPS. The calibration of the same can be cross che

at its level anytime without giving any notice. Suitable action can

HPGCL upon discovering any misappropriation. e

M/s Shree Cement Limited will install CCTV at the exit point th! oo

which shall be made available to HPGCL round the clock. No entry

of the vehicles shall be allowed during the outage of the CCTV.

8 Termination of contract:- -
In case the firm is not able to lift the pond ash from New Ash Dyke for a
period of more thana month for reasons other than unforeseen sm{aﬁon._ or
there is any breach of contract then HPGCL have the right to terminate the

agreement by giving 15 days notice.
Following will constitute breach of contract:
a) Delay in first take off by Buyer from committed date by more than 15 days.
; Buyer is not complying with operational and safety requirements and
p neglecting instructions of Engineer-in-Charge.
b) Buyer has failed to discharge his obligations according to the terms &
conditions ofcontract. ¢

9 Shortfall in supply by Supplier:- ;
HPGCL will not be liable to pay any kind of damages or compensation to the

firm in the event of short or non-supply of pond ash during the period of
agreement for reasons beyond its control.
10 Taxes, Duties, Levies etc.

a) The Bidder shall be liable and responsible for payment of all statutory levies
in the form of taxes, duties, GST etc. on the supply of pond ash. Such
statutory liabilities, if any, shall be paid by buyer extra.

b) All pond ash will be sold on Ex Ash dyke / Ex Works basis. Regarding
exports of pond ash by the buyer, it is the responsibility of the buyer to
fulfil their export obligations as may be required, and any shortfall in this
regard shall be to the account of the buyer only. The buyer indemnifies the
seller against all such liabilities and losses on failure to fulfil the export
obligations, if any.

1 Delivery:-
a) Buyer should depute his authorized representative to Ash dyke area for co-
ordination and taking delivery of pond ash.
Delivery will be from designated area of ash dyke to trucks/bulkers/containers
(properly covered with tarpaulin) only, which are suitable for loading from ash
” dyke.
12  Responsibility during Transportation
a) The buyer will be responsible for any kind of injuries or accidents caused to
their employees or labourers or any other person and seller will not be liable
in the matter. If any action is brought against the seller for payment of
damages or compensations, the buyer shall indemnify the seller from all such
action or claim from damages/compensation. If the seller is held liable for
any compensation, buyer shall forthwith compensate the seller if any;
such claim arose after expiry of the contract period.
b) The Buyer's transporter(s) shall have valid license of statutory, State
Govt./CentralGovt Authority for transportation of specified goods if required.
13  Billing
Supplier will issue bill for each and every vehicle on daily basis sl
the value of the pond ash delivered for each day, along with
duty/taxes/cess etc. and shall be adjusted against the advanc:
made by the buyer(s) as per Clause-

-

b

~
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1.4 Contract Agreement .
a) Contract agreement shall be signe

issue ofletter of allocation. ; . s
b) The Contract Agreement can be terminated by HPGCL without assigning any

reason bygiving a notice of one month to the firm.
15  Pollution Control & Transportation of Pond ash

i) All measures would be taken by the firm as per norms of
HSPCB/MOEF&CC/NGT to avoid pollution to the satisfaction of HPGCL.
Similarly, while transporting, no spillage of pond ash would be permitted to
avoid air pollution. If the process adopted by the party is found deficient,
HPGCL has the right to cancel the agreement and agency shall be
responsible for any loss/litigation on this account.

i) Vehicles with PUCC only shall be allowed to ply for transportation of ash.

iii) Transportation of ash shall be carried out in wet condition through
covered trucks only and vehicles carrying pond ash shall not be
overloaded.

iv) Effective safeguard measures to ensure that ambient air quality
parameters conform tothe norms stipulated by SPSCB and MoEF shall be
taken by the firm.

v) Transportation shall be carried out by the firm at their own cost and any
resultant issues such as accidents or damage of the roads shall be dealt
by the firm.

vi) The firm shall indemnify HPGCL from any fine, loss, penalty,
strictures, and damage to life/property resulting as result of lifting and
transportation of pond ash. An Indemnity Bond shall be furnished by the
firm to that effect before start of work.

vii) In case there is any contradiction between NIT and environment
policy, then environment policy will prevail.

16 Labour Laws
All statutory regulations pertaining to labour laws and labour welfare activities
shall be followed by you.

17 Safety
The buyer would be responsible for the safety of its people for which the buyer
should provide necessary safety equipments to its workers.
The buyer shall be fully responsible for maintaining all the insurance covers
as per lawof land at its own cost.
For the safeguard of man & machinery ‘inside the Ash Dyke area, M/s Shree
Cement Limited -may depute security at its own cost and arrangement. M/s
Shree Cement Limited will ensure that lifting of pond ash is done in proper co-
ordination with HPGCL and will not hamper the Ash Dyke/HPGCL
operations/activities.

18 Authorized person
A proper authorization in the format prescribed by Executive Engineer, FTPS,
Faridabad must be presented, if the buyer wants to depute an agent
/transporter on its behalf.

19 End use certificate
Buyer shall invariably submit the certificate of the end use of pond ash on

yearly basis and also furnish any i i i .

y information required by FTPS, Faridabad,
HPGCL related to ash lifting.- ) '
20 MVU/RTO for overloading

B .
uyer and its transporter would be entirely responsible towards MVI/RTO

for overloading of pond ash i
. FTPS, Faridab i i
be held responsible for the same. Sl e

21 Covering the surface with earth layer

The b .
with sylfré ruol:oenanco;‘r?pletlon of work, shall cover the exposed ash surface
y O prevent ash from getting airborne. Any delinquency in

this regard can result in forfeitur
work allotted. ture of Bank Guarantee submitted against the

d on NJSP of Rs. 100/- within one month of
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22 SET OFF

Any sum of money due and payatie 10 the suppiber undes the contract
(Including  securty-deposd retwnatie 1o the Supphat) may be appeogiiated
by the HPGCL and set-off aganst any clasm of the Corporation far the
Payment of a sum of money ansing out of under that or any other cantract
entered into by the suppher wath the HPGCL

<" |
Executive Engineer
FTPS HPGCL Fandabad
for Chief Engineer/PTPS
HPGCL. Panipat

Endst No.Cch.? 7/FTPS/2022/109 dated 03 08 2022

Copy of the above is forwarded
action please

to the following for information and further necessary
1. Chief Engineer/PTPS, HPGCL, Panipat
2. FA&CAO, PTPS, HPGCL, Panipat

\3-"Sr. AOFTPS, HPGCL, Faridabad

This sale order is being issued with the approval of WTDs of HPGCL in its
73" meeting held on 11.05.2022 in respect of item no. 73.11 and getting it pre-audited
from FA&CAO at NP-1 and Ch 28 of file no. FTPS/2022/109. ;
vt —"

Executive Engineer
FTPS, HPGCL, Faridabad

for Chief Engineer/PTPS,
HPGCL, Panipat
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(e Leem Oriy)
Seller [ First Party Detall

Name Shree cement limited

H NolFloor; Na SectorWard : Na LandMark: Na

City/Village : Panipat District :  Panlipat Stale: Haryana

Phone: 8g***m*69

Buyer [ Second Party Detail

Name Faridabad thermal power plant Hpgcl

H No/Floor  Na SectorWard: Na LandMark : Na
e City/Village:  Faridabad District :  Faridabad State:  Haryana

“hone 8g"*****69

Furpose CONTRACT AGREEMENT

q ) -

T Ihe suthenticity of - 2 .nic.in
; The authenlicity of this document can be verifiad ":M&Mﬂf" smart phone of on the website hitps://egrashry

This contract agreement is entered into this day i.e 09" Aug 2022 between FARIDABAD THERMAL POWER
STATION-FTPS-HPGCL (having its registered office at C-7, Urja Bhawan, Sector-6, Panchkula) a Company registered
Under the Indian Companies Act. 1956, which has come intoexistenceon unbundling of Haryana
State Electricity Board under Haryana Electricity Reforms Act-1997 (here-in-after to be referred as FTPS-HPGCL) on the

cne part and M/s. Shree Cement Ltd., Post Box No. 33, Beawar 305901, Rajasthan, India (here-in-
contractor or SCL) on the other part. ’ ( after referred to as

Whereas parties to this contract, mutually agreed for allocation & lifting of Pond Ash (approx. 13.5 Lakh j
to availability) to contractor or SCL from the New Ash Dyke Faridaﬁ:ad of FTPS-Faﬁgabad vide LO«#\ML'.:Elfl:'l(‘:!t‘-:iE
21/FTPS/2022/109 dated 07-06-2022 and for carrying out the work of lifting of Pond ash from New ASH-Dyke of FTPS-

Faridabad vide Sale order No: 325/FTPS/2022/109 dated 03.08.2022. The following communication between the
parties shall also be read as part of this contract: -

MSTC/COG/HPGCL/1/Near Bata Shoe Factory No. 1/NIT/21-22/35500 held on 24-03-2022
LOA No - CH-21/FTPS/2022/109 dated 07-06-2022

XEN FTPS email dated 02.08.2022

Sale order No - 325/FTPS/2022/109 dated 03.08.2022

Memo No — CH-37/FTPS-2022/109 dated 03.08.2022

(o - T

Whereas contractor SCL further agrees and undertake to abide by all terms & conditions & regulations mentioned in
Jbove referred documents. Where the SCL also agrees to absolve the HPGCL from all risks & responsibilities towards

) y e labour and/or Heavy Earth Moving Machinery (HEMM) engaged by the SCL on their part only, during the execution

of above said work.

And whereas the FTPS- HPGCL & SCL have now agreed to execute this agreement, )

All the above documents are the part and parcel of contract agreement. All terms & conditions of the contract shall be

binding on both the parties to the contract. Now this deed witness and parties here to hereby mutually agreed as
b i i

?n fﬁfness where the contractor M/s. Shree Cement Ltd & FTPS-HPGCL here to set their hands as under:

o
Signature & De:ig?ﬂg If of SCL Signature & Designation &.on huhaléai]uﬁcl,n
\ Y 3 < ati®
t\ h'r. ')'. 1—‘? ¢ l \1¢‘{ 3“ Co{'

?’ 3307 = H) ot V0 Oo°

\, 12 #| ‘ ."f‘\ ~ Th“‘ \‘0"’ a’.r_
)| y ,‘9‘ \OM

o . O Ay AR
Witaess - Skl Witness
1 - 'r-l),\un\n-"‘ ' 1 o §

:’\T:ﬁ.-\u'u_-

. . o. A, : 2. M
1. QL Nl A Xt

RIS S EE R L
I

HI'r"‘u.l II..]-}m.inlh.u


FreeText
Annexure R-11


(-

daus—

fg,om_

101 Y

Corrdor Manag Transport & Highways, Gavt. of indla)

muk-um&uu'i[:"-m'_
lefcn.ufmxr-mmzl D-£69¢9
To,

Managing Director

e it o Comentn 1 W’ MD(HPGC!

:rja Bhawan,C-7, Sector-6, T e

PGCL, Panchiula - 134109 VL/ e/

- ::ummuumm pway from Jn. with Jattpur - P ta’Eff7

d 10 Jn. with Sector 62/65 dividing road on Faridabad - Ballabhgarh Bypass
Of NH-143NA from kim. 9.00 to km. 33.00 including Spur upto Badarpur Border. -
M&mummmwmm Faridabad Therma
Power Plant.

Ref:- Concessionaire Letter No. DRAIPL/ NHAI/DND-KMP/Phg-11/673 dt. 28.07.2022
Sir,

't & brought out that Concessionaire of the subject highway project M/s

g ©8  Dincihchandra Vaishnodev! infra Pve. Ltd. vide letter under reference has assessed
Z S reu-ement of My 5 / cond ash avallable at Faridabad Thermal Power Plant for
E d ol utitzanen o0 the highway embankment in reference to Gazette Notification No. 227 of
) @ E 0 MOEFLCC a. 2% regarning use of flyash on highways. The construction works
SE g B on ghwa, e cenane il s v uogiest aad project 1 stipulated for completion by
e - August  JU2i
~TOoZ=0 N{h
It s Rindly reQuuied 13 wtzuk R vl of e sonaire and grant
— permission for uplifiing tne Tisaer / pon. «n vaerie & Faidead Thermal Power W
v N Plant for use in embankment work Of subjeci ' = ny Lroject us pee stipulations In a .
’-”’J'L g o above said Gazette Notification dated 22.04.201.. An #2715 wClit 1y the matter shall p"' 2
T Y g venwny acknoniedged ‘f/w
ooy al ~§,
"ﬁ' F3 Thanking you, Conc_ aladay
\ 2. EwhM above. Yours faithfully ‘;“%\‘ '
“‘ Ve \Lﬁ.&‘ Vﬂ q
ALL SEs .
Adr 1 /Officer General Manager Me ﬁ
SE/IV&NVIVE Proj :
SE/ =L C:l:-:‘lr:wr
YSEFTPS s ICT ura
SE/MP & GS  copy toi- (1) Team Leader, W/s ICT P, Ltd., House o,
SF/Admn. I, Sector - 91, Faridabad, Haryana - 121003, . fqp m . o
SE/Civil pwarka, New Deihi - 110075. - For Information “'mlm”ﬂﬂ Pvt. Lig., Sector-6
SE/Dienossl ctions, '
CAQ Buiiding & Nation, Not
;?:f?m D oy v )
Ye vEL

c

(—

8\

i1 antam svag *;?:-P'.“'

0 &% Dethi . 199y
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e
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Fandabad Region, Opp Hewo Appmt
. . .y Sector- 1“, Y
Fandabad Website: www.hspcb.gov.inEmail: 5

% HARYANA STATE POLLUTION CONTROL BOARD (7 - 4
-

NO. HSPCB/FR/2022/ )] G ( Dated: 22/ /m

To
M/s Fau)daar Builders & Movers
Shop No. 20, Uncha Gaon Da Iat Colony
Ballabgarh, Fandabag. ¢ ’
Haryana, 121004

Sub: Lifting of Pond Ash from New Dyk p
e, FTPS, HPGCL, Faridabad - Reg.
Ref: Fandabad Thermal Power Station memo no. Ch-12/FTPS/2022/121 dated 02 .09.2022

In this connection, it is intimated that as per your above referred letter you are
PTORTIAG that M/s Dineshchanara Vaishnodevi [nfra Put. Ltd. will lift Pond Ash from New ash
Dyke, FTPS, HPGCL, Faridabad. Such type of activity does not fall in the consent management of
HSPCB. However, following conditions may comply while lifting and transportation of pond ash
‘rem.Ash Dyke situatec at New Dyke, FTPS, HPGCL, Faridabad, that:-

1 Tne unit will obtain prior permission from HPGCL and other concerned authorties
[ 1or lifting of pond ash from the Ash Dyke site.

2 Pollution due to transportation load on environment will be effectively controlled

and water sprinkling will also be done regularly.

3 Vehicies with PUCC only will be allowed to ply for transportation of fly ash.

4 Transporiation of pond ash shall be carried out in wet Tondition through covered
trucks orly and vehicle carrying pond ash shall not be overloaded.

5 Main haulage roads should be provided with permanent water sprinklers and other
roads shoulg be regularly wetted with water tankers fitted with sprinklers.

[} Air pollution due to hfting & handing of pond ash should be controlled and kept in
permissible imits specified under Environmental Law’s.

/ Effective safeguard measure such as regular water sprinkling on the pond ash
ufung site shall be carned out. 1t shall be ensured that the Ambient Air Quality
parametcrs conform to the norms prescribed by CPCB/MOEF,

8 The phased restoration, reclamation, rehabilitation of the pond lifiting site shall be
carried out by earth topping by the Shree Cement Limited in order to prevent Air
pollut:on and public nuisance at later stage.

Tne orcers of Hon'bie NGT and other courts of Law should be strictly adhered.

190 The road may not be damaged due to transportation of pond ash will be as per IRC
guidelines win respect to complying with traffic congesuon ana aensity.
1+ Unit will comply with directions/Rules/Norms under the Gazzete of India dated
31.12.2021. ) o
Further, this letter does not exempt W_“ﬂﬂﬂfﬂiwm from obtaining necessary
B  aopicable permission from the other departments like Municipal Corporation Faridabad/Forest

Deparment /HPGCL/Miming Department /Ministry of Environment & forest/State Environmental
liroact ASSéSbrr‘lQnt Authorily, before execution of work on site for lifting of Pong Asn from New

Dyke, F1PS, HPGCL, Faridanad

a.aiMﬁlur
Farid:_tlad Region
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Purpose:  AGREEMENT

(Ra. Zaro Only)
Seller / First Party Detail
Name:

Hpgcl
H.No/Floor: x Sector/Ward : 23 LandMark : X
City/Village Faridabad District:  Faridabad State:  Haryana
Phone; 88**+ragg

Buyer / Second Party Detail

Name : Dineshchandra Vaishnodevi infra pvt Itd
H.No/Floor : x Sector/Ward : x LandMark : X
City/Village: New delhi District : Delhi State: Delhi

¢
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MEMORANDUM OF UNDERSTANDING BETWEEN HARYANA POWER GENERATION CORPORATION
LIMITED, M/S DINESHCHANDRA VAISHNODEVI INFRA PVT. LTD. AND M/S FAUJDAAR BUILDERS
AND MOVERS FOR LIFTING OF POND ASH FROM NEW ASH DYKE AREA OF FARIDABAD THERMAL
POWER STATION IN VILLAGE BADHKAL PALI AND BHANKRI IN FARIDABAD.

Place : Faridabad Date: 08-09-2022

This MoU is signed on this 08"day of September 2022 between HARYANA POWER GENERATION
CORPORATION LIMITED(HPGCL), a Company incorporated under Companies Act 1956 which
includes its successor, administrator & permitted assignee through Shri Rajesh Kumar Gulati,
Xen/FTPS, HPGCL, Faridabad an authorized representative of HPGCL as party of one PART ( Here in
after called the seller) and M/s Dineshchandra Vaishnodevi Infra Pvt. Ltd. which includes its

J successors administrator and permitted assignee through M/s Faujdaar Builders & Movers, an

authorized representative of M/s Dineshchandra Vaishnodevi Infra Pvt. Ltd., as p arty of other part
*  (Here in after called the Buyer).

INTRODUCTION: .
Consequent upon request of NHAJ vide their |etter memo no.

NHAVCMUMTRF-87/2022/ D-66969 dated 28.07.2022 addressed 10 MD ) HPGCL

followed by a rogggpt{iom M/s Faudaar Builders & Movers 4 sub contractor of M/s
W ' Page 1 0f6
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Dineshchandra Vaishnod
HPGCL for supply of po
of Six Lane access-contr

evi Infra Pvt. Ltd (a concessionaire of NHAI ) addressed to M.D./
nd ash from the New Ash Dyke of FTPS, Faridabad for construction
With Sector-62/65 dei':IHEd Highway fllrom Junction with Jaitpur-Pushta Road to Junction
(BBt Ch. St 35 road t.:m Faroldabad —Ballabhgarh Bypass Section of NH-148NA
o ‘:1 +000) .lncludlng spur from Design Ch.13+200 to Junction of
BHistingl Burs .33" Bypass Wl.th NH-19 Near Badarpur Border in state of Haryana under
i, .tYOJaHa on Hybrid Annuity Mode. The same has been allowed after
it : e modal[tles and requisite formalities by M/s Dineshchandra Vaishnodevi

' rough their sub-contractor M/s Faujdaar Builders & Movers, Faridabad. The

- lifti P T i
ifting of pond ash is being allowed subject to its availability at new pond ash dyke of FTPS

Faridabad @ Rs. 75/- per MT plus GST extra as applicable towards cost of pond ash to be
charged by HPGCL. All loading, transportation and other necessary activities for safe lifting

of pond ash from new pond ash dyke of FTPS Faridabad will be in the scope of the buyer at
their cost.

Lifting of pond ash from new pond ash dyke of FTPS Faridabad is being allowed as per
following scope of work and terms & conditions:-

SCOPE OF WORK:
The Lifting of ash should be as per the following terms & Conditions;

1. Payment terms and conditions

The firm shall deposit and maintain an advance payment equivalent to the cost of
o n e month quantity of pond ash proposed to be lifted by the firm in the ensuing
month. The advance payment including all taxes and duties is to be deposited in
the last week of the preceding month for the month in which the quantity of pond
ash is to be actually lifted in the form of demand draft / RTGS/ Bank transfer in
favour of HPGCL A/c as detailed in point No.12. The advance payment will be
adjusted/reconciled against the actual cost of pond ash lifted during the month. The
differential advance amount shall be adjusted in advance payment due in the
following month. All bank charges shall be borne by the buyer.

2 settlementofDisputes, AmicableSettlement
. in the event of any dispute or claim of any kind whatsoever that may arise between

the Parties either Party may by written notice inform the other Party of a Dispute
(“Dispute Notice”)-

The Parties shall within a period of 30 Days from the date of receipt of Dispute
Notice by such other Party meet and endeavor to settle Dispute in an

amicable manner through good faith and negotiations. In the event of the
ilure of the Parties to settle Dispute amicably with in such 30-Days period,

a)

For Faujdaar & Movers

W o
Page 2 of 6
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ei i
ther Party may refer Dispute for resolution by arbitration, in accordance

with the provisions mentioned hereunder.
Arbitration

In the event that the parties are unable to resolve the disputes under Clause 2(a)
al?ove, controversy or claim relating to or arising out of this contract, such
disputes, controversy or claim shall be finally referred to Sole Arbitrator appointed
by MD/HPGCL in accordance with the Arbitration and Conciliation Act 1996 as

amended from time to time and read with rules framed thereunder. The decision of

arbitrator shall be final and binding for both the parties.
Insurance

a)  The buyer shall be fully responsible for maintaining all the insurances as per
law of land at its cost.

b)  The buyer shall at all times indemnify the seller against all losses, claims,

damages or compensation arising out of any accident or injury to any person
(whether in employment of buyer or not) or property in or about the plant
including the Ash dyke area which may arise out due to buyers act/ negligence
while carrying out the contract.

c) The buyer will strictly adhere to all environmental norms & regulation and

indemnify HPGCL from any liability arising out of or due to lifting of ash from
HPGCL site.

Buyer’s Liability
The buyer is required to submit the following documents: -
a)  NOC from Haryana State Pollution Control Board will be submitted to HPGCL
within 7days from the date of signing of MoU
b)  The buyer shall submit a Bank guarantee of Rs. 10 Lakh for faithful execution of
work, which will be released by HPGCL after Completion of work.
suspension of the Supply
HPGCL reserves the right to suspend and reinstate execution of the whole or any
part of the supply.
a) HPGCL shall not be responsible for any liabilities for suspension of issue of pond
ash or issue of reduced quantity of pond ash for any reason whatsoever.
Jurisdiction of Court
All legal proceedings in connection with the contract will be subject to the
jurisdiction of Faridabad Court only.
scope of Supply
a) HPGCL, Faridabad Thermal Power Station, Faridabad would provide a
designated area of the pond ash and the buyer will be restricted to lift pond ash

from that area only.
Wu%k & Movers

Proprietor
Page 3 of 6
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Working Hours

T .
he dehv.ery hours of pond ash shall be as per the direction of the CE/PTPS under
normal circumstances, FTPS may allow lifting of pond ash for 24 hours. However, as

per site/weather conditions it may be restricted to night hours or may be stopped
completely.

Delivery Point

a) FTPS, Faridabad would deliver pond ash from the designated area of Ash dyke.

b) Pond ash shall be considered to have been delivered as soon as it is discharged in
to the buyer’s vehicle at the loading point.
Quality of pond ash

FTPS, Faridabad, HPGCL would deliver pond ash at designated delivery point(s) i.e.
designated area of Ash Dyke of FTPS, Faridabad on” as available” basis.

HPGCL Account; -

i) Account Holder’s Name: Haryana Power Generation Corporation Limited

i)  Name of the Bank: State Bank of India, Sector-17B, Chandigarh-160017

iii) A/cNo 3 55116605328
iv) Branch Code : 09926
v)  IFSCCode : SBIN0009926

Weighment for invoicing: -
The buyer shall make its own arrangements on its own cost for measurement of ash
for generation of invoice. The firm shall be responsible for any misappropriation.

Decision of HPGCL shall be final and binding on the firm. The firm shall supply the
pond ash lifting record to HPGCL on daily basis.

Following will constitute breach of contract:

a) Buyer is not complying with operational and safety requirements and neglecting
instructions of Engineer-in-Charge.

b) Buyer has failed to discharge his obligations according to the terms & conditions
of contract.

The buyer shall install CCTV cameras at the exit point, the footage of which shall be

made available to HPGCL round the clock. No entry and exit of the vehicles shall be

allowed during the outage of the CCTV.

Taxes, Duties, Levies etc.

a) The buyer shall be liable and responsible for payment of all statutory levies in
the formof taxes, duties, GST etc as applicable at the time of lifting of pond ash.
such statutory liabilities, if any, shall be paid by firm extra. '

b) All pond ash will be sold on Ex Ash dyke / Ex Works basis. Regarding exports of

pond ash by the buyer, it is the responsibility of the buyer to fulfill their export

- t!}jgations as may be required, and an.\:' &lgegfg!l in this regard shall be to the

Page 4 of 6
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accou
nt of thebuyer only. The buyer indemnifies the seller against all such

: “ 3 e EX[)OI t Ob|lgatIOIIS; lf a Y

a i ‘
) Buy.er ‘_”'" depute his authorized representative to Ash dyke area for co-
ordination and taking delivery of pond ash.

Delivery will be from designated area of ash dyke to trucks/ bulkers/ containers

S’VOPETW covered with tarpaulin) only, which are suitable for loading from ash
ykes.

17.  Billing

b)

Supplier will issue bill for each and every vehicle on daily basis showing the value of

the pond ash delivered for each day, along with applicable duty/ taxes/ cess etc. and

shall be adjusted against the advance payment made by the buyer(s) as per clause-1.
18.  End Use Certificate

Buyer shall invariably submit the certificate of the end use of pond ash on yearly

basis and also furnish any information required by FTPS, Faridabad, HPGCL related to
ash lifting.

19. Pollution due to transportation load on environment will be effectively controlled

and water sprinkling will also be done regularly providing bore wells in that area for
which statutory permission as per the law of the land shall taken by Your
concessionaire or its authorized representative at its own level

20. Vehicles with PUCC only will be allowed to ply for transportation of pond ash.

21. Transportation of pond ash shall be carried out in wet condition through covered
trucks only and vehicle carrying pond ash shall not be overloaded.

22 Main haulage roads should be provided with permanent water sprinklers and other
roads should be regularly wetted with water tankers fitted with sprinklers.

23. Air Pollution due to lifting & handling of pond ash should be controlled and kept in
permissible limits specified under Environmental Laws.

24.  Effective safeguard measures such as regular water sprinkling on the pond ash
liftingsite shall be carried out. It shall be ensured that the Ambient Air quality
parameters conform to the norms prescribed by CPCB/ MoEF.

25.  The phased restoration, reclamation, rehabilitation of the pond lifting site shall be
carried out by earth topping by Your concessionaire or its authorized representative
in order to prevent Air Pollution and public nuisance at later stage.

26.  The order of Hon’ble NGT and other courts of law shall be strictly adhered.

57. The road may not be damaged due to transportation and the transportation of pond
ash will be as per IRC guidelines with respect to complying with traffic congestion
and density.

,g, Laying of 6" thick layer of earth cover has tg hesdone within one month of lifting of

& "
Wﬂ lﬂ"}/
d"w &N e kp

EM

1091'\"\0‘
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29, Al the regulations 3

nd n p
followed. orms of MoEF and Department of Forest shall be strictly

30. All local issues shall be d

: ealt by the buyer wi
Signed on this date mon yer without any da

th & year by & between,

M/s Dineshchandi&\a Byfracon Pvt Ltd.

Witnesses:
L g &‘w}\?q%auam

, For Faujdaar 'um & Movers
. % b}"A
= ot i 96’0?6 0)2 650
M/s Faujdaar Builders & Moversf
Witnesses:
1. —XOQ’\ \ )
Y §
S =
= S e
FOR HARYANA POWER GENERATION CORPORATION LIMITED
i
Executlive Engineer,
HPGCL, Faridabad
Executive Engineer
. ) Tharmal Power House
Witnesses: HPGECL. FARIDABAD
1. RpTcev: fprert
7€
2. NS )
1ace: Faridabad Date: 08-09-2022

/
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From

Executive Engineer.

IFT
HPGCL, Faridabad Fs
To .

M/s Faujdaar Builder
s & Movers
ghop No-20, Uncha Gaon Daulat ¢
allabgarh, Faridabad olony,

Haryana, 121004.

M
emo No.Ch- 12/FTPS/2022/121 Dated: - 12.09.2022

Subject: Lifting of Pond Ash from New Ash Dyke of FTPS Faridabad

R tgg:e?st::r re::; no.- NHAI/CMU/MTR/F.g7/2022/D-66969 dated 28.07.202
87(DND)/2 MD/ HPGCL & Letter ~no-NHAUCMUMTRIF-
- )/2022/D-67433 dated 08.09.2022 addressed to Xen/FTPS Sec 23
Faridabad.
(i) M/s Dineshchandra Vaishnodevi Infra Pvt. Ltd office letter reference no-
"DRAIPLINHAVDND-KMP/Pkg-II746 dated 07.09-2022 addressed 1o the
Project Director, CMU-Mathura (at Faridabad), NHA. Faridabad, Haryana.

With reference to letters from NHAI under reference(i) and request of
Ms Dineshchandra Vaishnodevi Infra Pvt Ltd under reference(i)

nominating your firm to lift pond ash from New pond Ash Dyke at FTPS
Faridabad on their behalf.

The above request of the firm has been accepted and you are
hereby allowed to lift pond Ash from above mentioned location as per
agreed rates, terms & conditons of MOU Signed between M/s
Dineshchandra Vaishnodevi Infra Pvt Ltd & M/s Faujdaar Builders & Movers
and HPGCL (copy attached).

As per agreed terms & conditions, your firm will have to obtain an
NOC from HSPCB Haryana for lifing of pond Ash from New Pond Ash Dyke
within one week of signing of MOU.

This is for your kind information & further necessary action

gol -

Q""‘“/ ﬁ\Q/V " :
< \0 Executive Engineer
pg e

FTPS, HPGCL, Faridabad
Cc. -

SE, DisposalPTPS, HPGCL, Panipat

NHAI, Faridabad [Haryana

e
M/s Dineshchandra V::,.h?j. gri}nrra Pt Ltd

SRAD, F1PS, PGk

S

. )2 :
Enst. No. (ﬂ-lz/rws/zwz /21 Dated: /2/#9/2021

RO/HSPCB, Faridabad for information and
' ded tothe .
Copy of the above is forwar
L
Fall o
\

further necessary action please.
Execuiwe Engineer

FTPS, HPGCL, Faridabad
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Rel: KM \’fL&Tr'DlM. JAM07

To,

Sh, Mohammed Shayin, IAS,

Ctor,
L. Room No:-41 1, 34 Floor,
Urja Bhavan. Cc.7, ector-g, Panchakula.

Haryana. 134109,

of City roads includmg Northern access roag, Spine oad, ney aCcess road
argo roagq), ast cross taxiway and its associated structures at India Gar!am' x

3 Internationay Airport — Phase 34 Expansion Works on EpC Lump sum basis = “ROQUBSUI"Q

for Lifting of Pongd Ash from HPGcL Faridabad-dyke"—- Reg.
Ref.
1. KMv's letter ref-. Mv/Lg T!DJAL-3A/56 dated 29 1 0.2020 =~
2 Permission for i fting of 70,000MT Pond ash Memo No. cp 28/F TPS/2020/73 Dtd 22 03 25 "
Dear sir,

=N
]

Paze 1 of 1
ot e L PN Recional office. 450, 314 Fugy
ey et 4 0 W Mg 7 LAt Fary Raag o,
N T e ity L5001 5 ;
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T 0T
@bk (g AT, €iricrsy
ety . SE0 020 ¢ SRty Lk g



FreeText
Annexure R-16


SO 8001, 1SO. 14001
8 OHSAS 18001 Company p

111

"ARIDADAD

FARIDABAD THERMAL POWER S8TATION FAR!

(A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)

(Repd. OMic: C-7, Urjs Bhawan, Buc,-8, Panchkula)
Corporate Identity Numbor: U4520THR19078GC031817

Website: www.hpgel org In~ E-mall. xenftes@hpacl.org in

From

To

TS Subject:

e

h, 0120-2234277, 9316479155

Executive Enginer h{"\ hﬁ"
FTPS, PGl Faridabad

oo
Mis KM v Projects Ltd

8-3-948/949, Level 4,

Solitaire Plaza, Beside Image Hospltal

Ameerpet, Hyderabad-S(}O\D?a

§
Memo No- Ch. L’?ﬂFTPSfZMOHB Dated; 26,10.2022

Permission for lifting additiona) 20000 MY of pond ash from Now Ash Dyke
of FTPS, HPGCL, Faridabag by Mis KMV Project Lt

Ref: - i) Your Tequest through |efter no, KMV/L&T/Dial-3A/107 dated 15.10.2022

cC-

addressed to warthy MD/HPGGL

Your above referred request for liting additional 20000 MT of pond ash
from New Ash Dyke of FTPS, HPGCL, Fandabad has been approved by the
competent authority of HPGCL (In addition to 70000 MT pond ash allowed vide this
office memo no Ch47/FTPs 2020/78 dated 21,04.2022) ang accordingly you are
hereby allowed to lify 20000 MT pond ash from New Ash Dyke on malching auction
price of Rs. 75/- per MT on the agresd terms and conditions fecorded In MoU
dated 22.03.2022 and additional tarms and conditions mentioned in Annex.-A & B.

You are requesled to sign a fresh Moy for liting this additional 20000 MT
of pond ash from New Ash Dyke of FTPS, HPGCL, Faridabad within 10 days of
issue of this letter.

In terms of additional lorms & condition, you are required to deposit an
advance payment equivalent lo the cost of ona month quantity of ash
proposed/planned/scheduled to be lifted.

DA - Annexure-A & B

b s
Execullve noineer/FTRS
L, Fandabag

1 ief Engineer/PTPS, Panlpat
\_Vg;“peﬁManding Engineer/FTPS, HPGCL, Faridabag

W/‘\;l/.
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General Torms and Conditions

Payment terms and conditions

The fim shall deposit ang malntaln an advance payment equivalent to the cost of
one month quantity of pond ash proposed fo be lifted by the firm in the ensuing
month. The advance payment Including all taxes and duties is to be_ deposited In
the last week of |he Preceding month for the month in which the quantity of pond ash
is to be aclually lifted in the form of demand draft / RTGS/ Bank fransfer In fa\-rour of
HPGCL Alc as detaileg in point No.10. The advance payment will be~adjusted/
reconciled against the actual cost of pond ash lifted during the month, The
differential advance amount shal| be‘ndjusted In advance payment due In the
following month. All bank charges shall be borne by the buyer.

Settlement of Disputes

Amicable Settlement

In the event of any dispute or claim of any kind whatsoever that may arise between the

Parties either Party may by written notice Inform the other Party of a Dispute ("Dispute
Notice").

resolution by arbitration, in accordance with the provisions mentioned hereunder,
Arbitration

Inthe event that the panties are unable to resolve the disputes under Clause 2(a) above,

in
accordance with the Arbilration and Conclliation Act 1996 as emended from time to time
and read with rules  framed there under. The decision of arbitrator shall be final and

binding for both the parties.
Insurance & Buyer's Llability

M/s KMV Projects Ltd. or Its 8uthorized reprasantative shall be fully responsible for
maintaining all the insurances as per law of land at its cost.
M/s KMV Projects Ltd. or its authorized fepresentative shall at all times

Indemnify the
seller against all losses, claims, damages or compensation arlsing out of any accident
ofinjury to any person (whether |n employment of buyer or- not) or property In or about

the plant including the Ash dyke area which may ar
ac/negligence while carrying out the contract.
Suspension of the supply

HPGCL reserves the right to suspend snd reinstate execution of the whole or any part of
the supply.
HPGCL shall not be responsible for an

y llabliities for suspension of issue of pond agshor
18sue of reduced quantity of pond agh for any reason whatsoover.

86 out due to buyers

o oy

——— e —
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Pollution due to transportation load on environment will be effectively controlled
and water sprinkling will also be done regularly providing borewells in that area
for which statutory permission as per the law of the land shall taken by M/s
KM.V. Projects Pwt, Ltd. at its own level .

Vehicles with PUCC only will be allowed to ply for transportation of pond ash.
Transportation of pond ash shall be carried out in wet condition through covered
trucks only and vehicle carrying pond ash shall not be overloaded.

Main haulage roads should be provided with permanent water sprinklers and
other roads should be regularly wetted with water tankers fitted with sprinklers.
Air Pollution due to lifting & handling of pond ash should be controlled and kept in
permissibie limits specified under Environmental Laws.

Effective safeguard measures such as regular water sprinkling on the pond ash
lifting site shall be carried out. It shall be ensured that the Ambient Air quality
parameters conform to the norms prescribed by CPCB/MoEF.

The phased restoration, reclamation, rehabilitation of the pond lifting site shall be
carried out by earth topping by the M/s KM.V. Projects Pvt. Ltd. in order to
prevent Air Pollution and public nuisance at later stage.

The order of Hon'ble NGT and other courts of law shall be strictly adhered.

The road may not be damaged due to transportation and the transportation of
pond ash will be as per IRC guidelines with respect to complying with traffic

congestion and density.

Laying of 6" thick layer of earth cover has to be done within one month of lifting of

pond ash.
All transportation of pond ash is to be carried 0

Projects PvtPwtiits authorized Firm at their own cost.
of MoEF and Department of Forest shall be strictly

ut by contractors of M/s KMV

All the regulations and norms

followed.

All local issues shall be dealt by your office without any damage to HPGCL.

"

e,

Execulive Engineer
FTPS, HPGCL, Faridabad
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of
Al pond ash will be sold on Ex Ash dyke / Ex Works basis. Regarding ﬂ’l‘ﬁf’?:c" i
pond ash by the buyer, it Is the responsibility of the buyer to fulfi =
obligations as may be required, and any shortfall in this regard  shall  be

account of the buyer only. The buyer indemnifies the seller against all such liabilities
and losses on failure to fulfill the export obligations, if any.

Delivery:~

Buyer will depute his authorized representalive to Ash dyke area for co-
taking delivery of pond ash.

Delivery will be from designated area of ash dyke to trucks/bulkers/containers

{properlycovered with tarpaulin) only, which are suitable for loading from ash  dykes.
Billing

ordination and

Supplier will issue bill for each and every vehicle on daily basis showing the value
of the pond ash delivered for each day, along with applicable duty/taxes/cess etc. and

shall be adjusted against the advance payment made by the buyer(s) as per
clause-1.

End use certificate

Buyer shall invariably submit the certificate of the end use of pond ash on yearly basis

and also furnish any information required by FTPS, Faridabad, HPGCL related to
ash lifting.

Executive Engineer,
FTPS, HPBCL, Faridabad

-
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Name: Haryana power Generation Corporation limited

H:NOIFloor: 0 Sector/Ward : 0 LandMark: 0

City/Village : Faridabad District : Faridabad State: Haryana

Phone: g3**rrrang

Buyer cond Part il

Name : Kmv Projects Pt Itd

H.No/Floor: 0 ) Sector/Ward : 0 LandMark: 0

City/Village: Hyderabad District: Hyderabad State: Telengana

%m PR
Purpose :  Memorandum of Understanding

The authenticity of this document can be verified by scanning this QrCode Through smart phone or on the website https://egrashry.nic.in

MEMORANDUM OF UNDERSTANDING BETWEEN HARYANA POWER GENERATION
CORPORATION LIMITED AND M/S KMV PROJECTS PVT. LTD. FOR LIFTING OF
POND ASH FORM NEW ASH DYKE AREA OF FARIDABAD THERMAL POWER STA-
TIONIN VILLAGE BADKHAL PALI AND BHANKARI IN FARIDABAD.

Place: Faridabad Date: 28-10-2022

This MoU is signed on this 28-10-2022 between HARY ANA POWER GENERATION
CORPORATION LIMITED (HPGCL), a Company incorporated under Companies Act 1956 which
includes its successor, administrator & permitted assignee Through Shri Rajesh Gulati, Xen/FTPS,
HPGCL, Faridabad an authorized representative of HPGCL as party of one PART and M/s KMV
Projects Pvt Ltd. which includes its successors adminitrator and permitted assignee through Shri Bhagwan
Projects Pvt Ltd. an authorized representative of M/S K.M.V Projects Ltd. as party of other part.

1.0 INTRODUCTION

Faridabad Thermal Power Station (FTPS) had been phased out in 2010 and about 18 Lakh Metric Ton

. ashis Depositin New Ash Dyke Area in Village Badkhal, Pali & Bhankri in Faridabad. This ash has
questeql to be lifted by M/s KMV Projects Pvt Ltd. for its utilization at Indira Gandhi Interna-

| Kigport. The request of the firm was considered by WTD's HPGCL, in File No. FTPS/2020/78 at

O NP:8:40. Bhe Permission thus accorded shall be got ratified from competent authority of HPGCL, in due
= orfoupse of time, if required.

- | =" s
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New Ash Dyke area.
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pollution, they will install water sprinklers and carryout plantations etc, at HPGCL

M/s KMV Projects Pvt Ltd. Hyderabad had got accorded permission from Haryana State Pollution

s

| 10.
J 11.

{ 12.
I 13.
14.

| with by M/s KMV Projects Pvt Ltd Hyderabad were elaborated
: Pvt Ltd shall comply with the same in

Based upon the permission granted b

Control Board vide Reference NO. HSPCB/FR/2022/4426 dated 24-02-2022 vide which various con-
ditions to be complied

Pollution due to transportation load on environment will be effectively controlled and water
sprinkling will also be done regularly providing borewells in thai area for wh_ich statutory permission
as per the law of the land shall taken by Mis K.M.V. Projects Pvt. Ltd. at its own level .

Vehicles with PUCC only will be allowed to ply for transportation of pond ash.

Transportation of pond ash shall be carried out in wet condition through covered trucks only and
vehicle carrying pond ash shall not be overloaded.

Main haulage roads should be provided with permanent water sprinklers and other roads should be
regularly wetted with water tankers fitted with sprinklers.

Air Pollution due to lifting & handling of pond ash should be controlled and kept in permissible limits
specified under Environmental Laws. .

Effective safeguard measures such as regular water sprinkling on the pond ash lifting site shall be
carried out. It shall be ensured that the Ambient Air quality parameters conform to the norms pre
scribed by CPCB/MOoEP. :

The phased restoration, reclamation, rehabilitation of The pond lifting site shall be carried out by

earth topping by the M/s Shrce CementLtd. in order lo prevent Air Pollution and public nuisance at
later stage.

The order of Hon'ble NGTand other courts of law shall be strictly adhered. .

The road may not be damaged due to transportation and the transportation of pond ash will be as
per IRC guidelines with respect to complying with traffic congestion and density.

Laying of 6" thick layer of earth cover has to be done within one month of lilting of pond ash.

All transportation of pond ash is to be carried out by contractors of M/s KMV Projects PvtPvt/its
authorized Firm at their own cost.

All the regulations and normsof MoEF and Department of Forest shall be siricily followed.
All local issues shall be dealt by your office'without any damage to HPGCL.
The work of lifting of pond ash has to be completed latest by 31.3.2023 unless otherwise extended.

(copy attached). M/s KMV Projects
true letter and spirit during the course of lifting,

y WTD, HPGCL and clearance from Haryana State Pollution Con-

. trol Board, Faridabad being already in place, M/s KMV Projects Pvt Ltd is allowed to lift the pond ash
from New Ash Dyke Faridabad for a period upto 31.3.2023 for the

ete. passed by any court of law/NGT or

purpose of lifting 20000 MT of Pond
Ash subject to compliance of all environment and statutory norms.

2.0 SCOPE OF WORK:
In addition to terms and conditions sti
| KMV Projects Pvt. Ltd shall comply

bﬁ).

; be carried out by M/s KMV Projects P i
i cost without causing any damage to HPGCL, . Jects Ewt. Lid at their own
< @)

(i)
he

pulated by Haryana State Pollution
with the following terms and condit
ankments on two sides of the d

Control Board, Faridabad, M/s

_ ions also:-
Since, there are earthen emb

M/s KMV Projects Pvt Ltd will carry out laying of 6 inch s thick s
uth of lifting of pond ash, ying es thick layer of earth cover within one

All the regulations and norms of Ministry of Environment
Strictly followed by M/s KMV Projects Pvt Ltd for lifting of
any other authority for

i\?th}/

and Forest with respect to pollution shall
pond ash. Any orders/strictures/ penalties
violating any Environmental Law or

o
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Instructions of MoEF shall be met by M/s KMV Projects Pvt Ltd and HPGCL shall be kept indemnified
by M/s KMV Projects Pvt Ltd Any local issue/s emanating as a result of lifting/transportation of ash shall
be deali by M/s KMV Projects Pvt Ltd including damage caused to the roads during transportation and
traffic.public property etc.

(iv) HPGCL shall maintain a register at site for the documentary proof of total ash lifted from the New
Ash Dyke, Faridabad on monthly basis so that progress in this regard can be monitored by HPGCL & M/
sKMV Projects Pvt Ltd . Additional Terms and Conditions by HPGCL as contained in Annexure-A shall
be strictly followed by M/s KMV Projects Pvt Ltd (copy attached). APE

(v)  This MoU shall remain valid upto 31.3.2023 or completion of lifting of 20000 MT pond ash,

vrliichever is earlier, however, parties with their mutual consent can extend the period of this MoU, Both
the parties will be bound by the conditions of this MoU.

() HPGCL reserves the right to cancel permissionto M/s KMV Projects Pvt Ltd at any stage to lift the
‘ pond ash for non compliance of any of the terms and conditions or as per directions of higher authorities of
HPGCL.

‘ (vil) The firm shall provide round the clock security persons for manning HPGCL site during the validity
of Motwith HPGCL in order to ensure that no unauthorized firm/agency lifts the Pond Ash. HPGCL can

1} inspect the site at any point of time and upon finding any irregularity, penalty as decided by the competent
thority can be imposed and the firm shall be liable to pay for the same.
signed on this date month & year by & between-

For M/s KMV Projects Pvt Ltd
B 3
1.

L,

FOR HARYANA POWER GENERATION CORPORATION LIMITED

s

.,I‘—LX \0
EXECUTIVE ENGINEER/FTPS
HPGCL, Faridabad

WITNESSESS:

ATTLS% AS IDENTIFIED

Notary Faridabad (Haryana)

2 8 OCT 2022
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File No.HSPCB-ZQDOMH17!23'2?—9eglon Faridabad-HSPCB

Faridabad Region, Opp. Hewo Appmt., Sector-16A, Faridabad
Email: hspcbrofr@gmail.comWebsite: www.hspcb.gov.in

T HARYANA STATE POLLUTION CONTROL BOARD
“\‘Jé LiFE
W o

NO. HSPCB/FR/2023/

To

Sub:

Dated:
The Executive Engineer,

FTPS, HPGCL, Faridabad.

OA No.360/2023 titled as Ajay ShrivastavaV/s State of Haryana complaint
regarding lifting of fly ash from Ash pond,Sector-49, Faridabad.

Kindly refer to the subject noted above, it is intimated that above said matter

/complaint has been listed before Hon’ble NGT regarding disposal of fly ash causing breathing

problem at sector-49, Faridabad. Accordingly, the site was jointly inspected by the team of

officer

comprising of the Sh. Suresh Kaushik, Naib Tehsildar, Faridabad, Smt. Akansha

Tanwar, EE, HSPCB and Sh. Ombir Singh, AEE, HSPCB, Faridabad Region on dated
24.07.2023 and found that a huge quantity of dry/pond ash is still accumulated there in Ash

Dyke. Few portion of ash dyke is exposed and yet to be reclaimed (Photographs attached).

Whereas, during site inspection Sh. Sharwan Kumar, AE, HPGCL was contacted

telephonically but he failed to be present at the site.

Whereas, the following information is required to be submitted by HPGCL as

the same has to be submitted to Hon’ble NGT in the said matter:

1.
2.
3.

Detail of fencing at the fly ash dykes.

Status of construction of paved approach roads around the periphery ash dykes.

Status of arrangements of permanent water sprinkling on dykes and around the soiled
roads of dykes and ponds.

Whether there is any check post or monitoring mechanism of HPGCL to check the
compliance of CPCB norms during loading/ unloading of vehicles, covering of loaded
fly ash, mechanism for washing tires.

Number of trees planted around the ash dykes and development of green belt.

Submit estimated quantity of dry fly/pond ash accumulated in ash dyke along with
action plan for proper and scientific disposal of dry fly/pond ash as Environmental
laws/Rules and steps to be taken by HPGCL to reclaim the exposed area un time

bound matter

19
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File No.HSPCB-290004!117!2;22-aeglon Faridabad-HSPCB

Keeping in view of above, the desired information may be provided under
section 20 of EP Act 1986 immediately so that reply could be filed before Hon’ble NGT in the
above said matters. The matter is listed on 02.08.2023 for hearing, failing which it will be
presumed that you have nothing to say submit in this matter and action will be recommended
against the concerned officer/ official under section 15 EP Act, 1986.

DA/Copy of Hon’ble NGT order in OA No. 360/2023

AKANSH B
A TANWAR
TANWAR 135541 0530
Regional Officer

Faridabad Region
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FARIDABAD THERMAL POWER STATION

oY
E’ (A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)

(Regd. Office: C-7, Urja Bhawan, Sec.-6, Panchkula)

HPGCL Corporate Identity Number: U45207HR19975GC033517
ISC: 9001, 1SO. 14001 Website: www.hpgcl.org.in  E-mail:- xenftps@hpgcl.org.in
. OHSAS: 18001 Company Ph.:- 9354516229
To

The Regional Officer,
HSPCB,Faridabad.

Memo No:- Ch-10/FTPS/2020/74 Dated:- 27/07/2023

Subject: - OA No.360/2023 titled Ajay Shrivastva Vs State of Haryana complaint

regarding lifting of fly ash from Ash pond, Sector-49, Faridabad.

Please refer to your office memo no. HSPCB/FR/2023/ Dated

regarding the subject noted above. This office point wise reply is as under:-

Y
2
3
4
b
o,
CC:-

1.

Point no 1 & 2 - Retaining wall/peripheral road/fencing around the ash dyke has
been provided by HPGCL, which are still in healthy condition.

_ Point no 3: - Adequate water sprinkling arrangements in and around ash dyke

have been provided to contain air pollution during lifting of pond ash from FTPS,
site.

_ Point no 4: - Yes, check post is functional to check the air pollution during lifting

of ash. It is ensured that vehicles are covered after loading and vehicle's tyres
are washed before leaving the site.

_ Point no 5: - During the year 2018-2019, huge vegetation was carried out in and

around ash dyke area which have grown considerably with the time.

_ Point no 6:- The available ash at FTPS has been allocated to the end users such

as National Highway Authority of India, Indira Gandhi International Airport, New
Delhi and to cement company. These agencies are lifting pond ash after
obtaining NOC from HSPCB for lifting pond ash from new pond ash dyke of
FTPS as per the guidelines issued by Haryana state pollution control board from
time to time. Net quantity of pond ash available, as on date, in new ash dyke of
FTPS is app. 10LMT and as per sale order/contracts for lifting of pond ash, the
same is likely to be lifted by 21.06.2026.

This is for your kind information and further necessary action please.

Ve
L

Executiv EngineerlFTPS
HPGCL, Faridabad

CE/PTPS, HPGCL, Panipat for kind information please.
SE/MM& Store PTPS, HPGCL, Panipat for kind information please.
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—___Ash Compliance Report (For the period 01.04.2022 to 30.06.2023

Sr.N.'TD'étaiis '

' 1 | Name of Power Plant _ Faridabad Thermal Power Station

e o _ | e S —_— e}
2 * Name of the company | Haryana Power Generation

o= Ch B | Corporation

'3 ! Er;tnl_'t T | Faridabad

a4 I State S Haryana -

's | Postal address for communication - | 251 Power House C_oiony_Sec-23

‘ 5 Faridabad

[ 6 E-mail. | Xenftps@hpgcl.org.in

7 | Power Plant installed capacity (MW): All the units of FTPS have been

e I — ing the year 2010.

| 8 Plant Load Factor (PLF): 9 phased out during the y

| No. of units generated iMwir

| Total area under power plant (ha): (including area under ash

4
10
ponds)
- Quantity of coal consumption during reporting period (Metric ]

l’ Tons per Annum):
[ Average ash content in percentage (per cent)

Quantity of current ash generation during reporting period
(Metric Tons per Annum): Fly ash (Metric Tons per Annum):
| Bottom ash (Metric Tons per Annum):

i 14 Capacity of dry fly ash storage silo(s) (Metric Tons}:_

l E | Details of utilisation of current ash generated during reporting
| period
| (a) Total quantity of current ash utilised (MTPA) during
| | reporting period:
; | (b) Quantity of fly ash utilised (MTPA):
' | (i} Fly ash-based products (bricks or blocks or tiles or fibre
| cement sheets or pipes or boards or panels)
| (i) Cement manufacturing:
(iii) Ready mix concrete:
l | (iv) Ash and Geo-polymer-based construction
| material:
(v) Manufacturing of sintered or cold bonded ash
aggregate:
(vi) Construction of roads, road and fly over
' embankment:
| (vii) Construction of dams:
(viii) Filling up of low-lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture: (xii) Construction of shoreline
| protection structures in coastal districts;
- (xiii) Export of ash to other countries:
| (xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):
(i) Fly ash based products (bricks or blocks or tiles or
 fibre cement sheets or pipes or boards or panels):

(i) Ready mix concrete:
(iv) Ash and Geo-polymer based construction
| material:

NA----

|
I
‘ | (ii) Cement manufacturing:
|



16.

17.

! aggregate:
| (vi) Construction of roads, road and flyover
| embankment:
| (vii) Construction of dams:
‘ (viii) Filling up of low lying area:
[ (ix) Filling of mine voids:
| (x) Use in overburden dumps:
i (xi) Agriculture: (xii) Construction of shoreline
protection structures in coastal districts:
(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA)
during

| Percentage utilisation of current ash g_en;rm_ed_
during reporting period (per cent):

¥ bétails of di_s;Josjof ash in ash En?s n

(a) Total quantity of ash disposed in ash pond(s)

(Metric Tons) as on 31st March (excludin

g reporting
period):

(b) Quantity of ash disposed in ash pond(s) during
reporting period (Metric Tons):
(c) Total quantity of water consumption for slurry
discharge into ash ponds during reporting period
(m3):
' (d) Total number of ash ponds:

(1) Active:
(ii) Exhausted (yet to be reclaimed):

(iii) Reclaimed:

| (e)total area under ash ponds (ha):

T P\ —————

17 W———

| Individual ash pond details Ash pond-1,2, etc (please

provide below mentioned details separately, if
number of ash ponds is more than one)

(a) Status: Under construction or Active or
Exhausted or Reclaimed

(b) Date of start of ash disposal in ash pond
(DD/MM/YYYY or MMYYYY):

(c) Date of stoppage of ash disposal in ash pond
after completing its capacity (DD/MM/YYYY or
MM/YYYY): (Not applicable for active ash ponds)
(c) area (hectares):

(d) dyke height (m):

(d) volume (m3 ):

(e) quantity of ash disposed as on 31st March
(Metric Tons):

(f) available volume in percentage (per cent) and

quantity of ash can be further disposed (Metric
Tons):

(8) expected life of ash pond (number of years and
months):

(e) co-ordinates (Lat and Long):

(please specify minimum 4 co-ordinates)

(f) type of lining carried in ash pond: HDPE lining or
LDPE lining or clay lining or No lining

NA =




__Ash Compliance Report (For the peilad.04.2022 0 30.062023)

[ g) mode of disposal: Dry disposal or wet slurry (in
| case of wet slurry please specify whether HCSD or

| MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ )

functioning: Yes or No

into land or water body (m3):

conducted the study:

(i) Ash water recycling system (AWRS) installed and
(j) Quantity of wastewater from ash pond discharged

(k) Last date when the dyke stability study was
conducted and name of the organisation who

(I) Last date when the audit was conducted and
name ¢ of the organisation who conducted the audit: R

19. | Quantity of legacy ash utilised (MTPA):

ii. Cement manufacturing:

iii. Ready mix concrete:

iv. Ash and Geo-polymer based construction
material:

aggregate:

vi. Construction of roads, road and flyover
embankment:

vii. Construction of dams:

viii. Filling up of low lying area:

ix. Filling of mine voids:

x. Use in overburden dumps:

xi. Agriculture:

coastal districts;
xiii. Export of ash to other countries:

xiv. Others (please specify):

i. Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

v. Manufacturing of sintered or cold bonded ash

xii. Construction of shoreline protection structures in

0.4 MMT

0.4 MMT

20. Summary:
Details Quantity generated | Quantity utilised Balance quantity
! (MTP) (MTP) and (per (MTP)
Il cent) |
Current ash during NIL |
I reporting period B |
| Legacy ash NIL 0.8 MMT 1.0 MMT
| Total NIL 0.8 MMT 1.0 MMT .
21, | Any other information: Soft copy of the As per contract, MOU signed, with the lifting

annual compliance report, and shape files of
power plant and ash ponds may be e-mailed
to:- moefcccoalash@gov.in

agencies balanced quantity of pond ash is
likely to be lifted by 21.06.2026.

| Signature of Authorised Signatory

(=

PGCL AT




L =
) 126
— HSPCB-290004/117/2023-Reglon Farldabad-HSPCD ‘d‘-'"”
17233556202, gl
(&

A

—— L0

HARYANA STATE POLLUTION CONTROL m P e a\v

]
liff —
I Faridabad Reglon, Opp. Hewo Appmt., Seclor-16A, p————rr—

\J
jlatvie R Faridabad
\% ?':'g\rml Email: hspcbrofr@gmall.com Website:
www.hspeb.gov.in

To
e Chief Engineer,
Thermal Power Station,

ﬂ Faridabad.

—

Sub: Order passed by the Hon'ble NGT in O A No. 360 of
2023 title as Ajay Shrivastava Vs State of Haryana.

Ref: NGT order Dated 27-09-2023.

On the subject noted above, it is intimated that in compliance of Hon'ble NGT
order dated 27-09-2023 in O A No. 360 of 2023 in matter of Ajay Srivastava Vs State of
Haryana. The Hon’ble NGT dirécted as “The Learned Counsel appearing for the state
PCB has submitted that HSPCB will duly serve the notices upon the Chief Engineer and-
Executive Engineer of Faridabad Thermal Power Station.

Please find enclosed herewith the orders dated 27/09/023 in the above said

OA as a service of orders for further necessary action please.

Reglonal Officer
Faridabad Reglor

A copy of above is forwarded to Sh. Rahul Khurana, Advocate for Information
please.

Regional Officer
Farldabad Reglon

:..,.w..'."’.‘rm-nm..__;:

]
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Item No. 0O
Cerurt Vo, }
NEFONE TIIR NATION
AL UNEEN

PRUNCIPAL NENOII, NEW D:Lllll?u.“L

Original Application Ne, 360/2023
Alay Bhrivastava Applicent

Veraus
State of l{aryana " Reey bt

Date of hearing:  27.09.2023

CORAM:  I{ON'DLE MR. JUSTICE PRAKASIH SITIVASTAVA, CHATRY -
HON'DLE DR, A, SENTHIL VEL, EXPERT MEMDER
Respondent|s); Rahul Khurana, Advocats for BPCT i

ORDER

1.  This original application la reglstered on the basis of a letter pqﬂtlcn
raising the fssue of disposal of fly ash lying at the site in violation of
Aravalli: Notification dated 07 May, 1992, by MoER&CC restricting
certain activities in specified area of Aravalll Range, even after closure of
power house, Bata Chowk, Faridabad.

2. On the direction of the Tribunal, joint fspection report dated
31,07.2023 has been filed and the sald report discloses that there were 02
ash dykes, onc is 103 acres called O1d Ash Dyke which got filled with ash
in 1987 and which is currently covered with plantation after deposition of
soll layer. Therels second ash dyke spanning 152 acres and from this ash
dyke, ash lifting work ls in progress. The report discloses that no liing of
fly ash took place between 2018 to 2022 and now, the work has been
awarded to two agencles namely M/s. Shree
Ram Cement and M/s. Faujdaar Bullders & Mw-eu and till 30.06.2023
approximately 8 lakhs MT fly ash was lited and approximately 10 Lakhs
MT fly ash is yet to be lifted.

i p———

st e
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te PCB has Informed that the entire
cuﬂ!belll'lzdbyﬁl.ﬂé.m.
b from the ash dyke
been reflected|
posed but

3. The Counsel for the Sl
remaining (i ashin respect of second ash dyk

4" No concrete plan relating to lifng of the coal &
(he report and the timeline which has

Further, Initially plantation was pro

has been produced In
| also appears to be longer.

{“nothing has been done. |

5. Hence, at this stage, we deem it proper to {ssue notice to Chief

Engineer and Executing Engineer, Faridbad Thermal Power Statlon, unit

of Haryana Power Generation Corporation Limited.
for the Btate PCB has submitted

nthuchhf!n;{mermd

6. The Learned Counsel appearing
that HSPCB will duly serve the notices upo
Executive Engineer of Faridabd Thermal Power Station.

7. List the matter on 18,12.2023.

Prakash Shrivastava, CP
- Dr. A. Senthil Vel, EM
September 27, 2023
?,réﬂ.nll Application No. 360/2023

b W —— s
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Shri Bhagwan Projects Pvt. Ltd.

Registered Office: T-10A, Railway Road, Narela, Delhi 110040

Phone: +9111 27314470, +9111 27318870 | Work: +91 98111 05970
/ Email: office.shribhagwan@gmail.com

CIN: U51109DL2008PTC220854

To,

The Executive Engineer
FTPS, HPGCL
Faridabad

Haryana

Sub: Request for Closure of Account and Release of Bank Guarantee
\‘ Ref: HPGCL Memo No. Ch-22/FTPS/2020/78

- HPGCL Memo No. Ch-28/FTPS/2020/78
Dear Sir,

We were given permission for lifting 70,000 MT Pond Ash for DIAL Project from New Ash Dyke,
FTPS vide your office letter memo no. Ch-22/FTPS/2020/78 dated 21/03/2022 at the rate of Rs
75/MT. The approval for lifting was given vide your office memo no. Ch-28/FTPS/2020/78 dated
22/03/2023. The approval validity was till 31/03/2023. A memorandum of understanding was
signed on 22/03/2022. In lieu of security, we submitted a bank guarantee of Rs 10,00,000/- having
BG No. 796BGG2201084 dated 31/03/2022 which is valid till 30/06/2023.

We have fulfilled all the obligations and conditions as per the MoU.

Hence, we request you to close our account and release our Bank Guarantee at the earliest.

Regards,

Kindly Note:

Following documents has been attached with this letter for your reference:
1. Acopy of cover letter for bank guarantee with receiving by your office.
2. A copy of Bank Guarantee.
3. A Copy of Bank Guarantee Extension.
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